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GUWAHATT BENCH:

ORDER SHEET

Original .pplecation Nos ’i6@ Jﬁ% /03 C/é@/b)
Mise Petition No: — /

cUntémpt Petition No: /

Review Applecation No: /

,Apblelcants,_ C.ZIWRILIANA |
Respondants: - Ww.o.,%v \‘MW
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'MA t2 for the :,-f-‘».pplecantq-_% \: %DLMV\ %\hw ,‘A
‘ a\ﬁp'ooata for the Respondants:.. Q/\Q/C

H X . . B § .
- NO"tv!és ‘l‘of the Begis'tryi Date };Le OrGer of tﬁeﬁ———-rl e

. X

i 1 1 —2 . - i

- 16.7.2003 ! Present : The Hon'ble Mr. Justice D.N.

IRULEE T SERD I { J Chowdhury, Vice~Chairman,
Coorm ber ey " ! The Hon'ble Mr. N.D, Dayal,
el t ¥ Member (A).
n:(:g, a ’ ¢
' ! i Heard Mr., H. Prem Slngh learned

counsel for the applicant.

The application is admitted. Call
for the records,
List again on 22.8,2003 for
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. i 22,8.2003" List again on 24,10,2003 to
‘:E§Zlé>”” { “enapble the respondents’to file written -
| 1 ;statement.
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- - 17.12.2003 List on 29.142004 for orders.
AW |
, Member (A)
mb
17.2.2004 | List the case for hearing on

22.3.2004 alongwith 0.A.265/2003.

i . . .
. « P
.

e Member
~ bb
: : 12,3.2004 On the plea of counsel for the
??“ o respondents the case is ad journed,

) : List on 22,3.2004 for hearing.
¢ . . s

o | lex Worale
Hember (A)

" mb .
22,3,2004  On the plea of counsel for the

respondents the case is adjourned, List
again on 21,4,2004 for hearing,

‘ Member (A)

mb ‘
27.4,2004 On the plea of_cnunsel'for the
respondents the case is adjourned. List
on 25.5.,2004 for hearing.

Nemper (A)
mb
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- 0.A. No. 160/2003 , _'

25.5.2004 On the plea of counsel for
the respondents the case is
adjourned. List on 21.6.2004

for hearing.
\czig:;;Lthﬂiizn
Member (A)

mb

29.7.2004 Heard learned counsel for the

respondents. Jlldgment delivered

in open Court. The application

is allowed.

No order as to costs.

mb
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

Oshe/R.A.No, 1.1 1A0/2003

20,7.2004,
DATE OF DECISION , -

| Ziriliana .
]o.ooo.n...‘oo'o-o.coQo-oo.o.noos.oo..-o..o..ocqocaoAPPLICAIW(S).

|
i
ﬁ&. L.T. Singh

Io....-o0.O.QlO.’Oo..'.000-00.0.000..,0.oo‘o.oo‘...OOOOAI)VOCACPE FOR TI_E

APPLICANT(S).

~VERSUS-

EooulinoloocnoooofonIonodcl.aoo&ooOFiS:-aouno.‘-o...uoboo.oboa.......oRESPONDEm(S)

Mr. B.C. Pathak, Addl. C.G.S.C.

i

i

iy

|

..I‘il‘............0"..“............‘........‘......O.Z\DVOCZlTE FOR TI-IE

RESPONDENT(S) «

THE HON'BLE MR. X.V. PRAHLADAN, MFMBFR (A).
h

k | :
THE HON'BLE

Whether Reporters of local papers may be allowed to see the
Judgment 2

To be referred to the Reporter or not>

Whether their Lordships wish to sece the fair copy of the
Judgment ?

Whether the judgment is to be circulated to the other Bénches ?

Judgment delivered by Hon'ble Member (&).
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CENTRAL ADMINISTRATTIVE TRIBINAL ::: GUWAHATT BENCH ::::

Original Application No. 1A0 of 2003,

Date of Order : This the 29th day of July, 2004,

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MFMBFR.

Sri C. ziriliana aged about 44 years

S/o late C. Hrangchhunga

Section Officer

Office of the Directorate General,

SSB (MHA), EAst Block-V, R.K. Puram,

New Delhi - 66.

He earlier worked as such in the Office

of the Area Organisation, SSR, Imphal (Manipur),
under the Administrative Control of the Divisional
Organiser, SSB, Manipur & MNagaland Division,
Imphal (Manipur). « « «» Applicant.

By Advocates Mr. T. Singh & Mr. H. Prem Singh.
-~ VERSUS - )

1. The Union of India (represented by the
Secretary to the Govt. of India, Ministry
of Home Affairs, New Delhi).

2. The Director General, SSB, Ministry of
Home Affairs, Govt. of India, Fast Block-B,
R.K. Puram, New Delhi.

3. The Divisional Organiser, SSB, Manipur
& Nagaland Division, Imphal - 795 001.
4. The Area Organiser, SSB, Imphal, Manipur.

« « « Respondents.

By Mr. B.C. Pathak, Addl. C.G.S.C.

ORDER

K.V. PRAHLADAN, MEMBER (A):

| e o
This application is against ii-eegel—and=—axbiltrary
action of the respondent authorities in not allowing the
applicant to draw Ration Allowance, because he was not ba
party in variéus applications decided by this Hon'ble

Tribunal whereby the Ration Allowance was allowed to the

applicants.

Contd...?
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2. The Respondents stated that the applicant was not

eligible for Ration Allowance since he was not party in the
various applications decided by this Hon'ble Tribunal,

whereby the Ration Allowance was allowed to the applicants.

3. As per Judgment dated 08.09.1999 passed in 0.A. No.

103/1999 :

" T am of the view that the applicants in the O.A.
presently under consideration are similarly

situated with the applicants in those cases and the
judgments in those O.A.s covered the case of the
applicants in the present O.A. I therefore, direct
the respondents to pay ration allowance to the
applicants with effect from the date of allowance
became admissible to Itanagar on the strength of
order dated 8.114994 and subsequent orders
extending payment of the allowance or from the
date of thier actual posting in Ttanagar, which
ever is later. The payment of the arrear amount as
admissible to each applicant shall be made by the
respondents within 90 days from the date of receipt
of this order."

4. The above Judgment is applicable in case of present

applicant also. Therefore, the respondents are directed to

date of

pay the Ration Allowance to the applicant from/the actual

posting in Imphal.or from the dJdate of declaration of the

station as 'B' and 'C' category whichever is later.
The application is accordingly allowed. No order as

to costs..

( K.V. PRAHLADAN )
ADMINISTRATIVE MFMBER
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Original Apnlicatior No. of 2003,
Sri C. Ziriliana
ee. Aonlicant.
-Vrs-
Union of India & ors.
«sss Respondents.
Synonsis of the Application

T Deted T "' Particulars of the documents ¥ ~Annexures & page
L t

18-12-87 Letter No.A-27011/A/86-EA-IT Annexure-R/I
Govt. of India,Cabinet Secre- Page - 24.
tariat,New Delhi for grant of
various concessions to the
staff of SSB,SFF,CIOA and
Directorate Accounts.

28.10.86 Letter No.A-11016/6/86-D0T Annexure-R/II
Govt. of India,Cabinet Secre- page - 31

tariat for extension of House
Rent allowance concessions to
other cadres of ARC at part
with executive Cadres.

9-8-89. Memorandum No.9/SSB/A2/86(I) Annexure-R/III
IV.Pat-II of Director General Pare 38.
Security of S8B,for granting
of Concessions to the staff
of SSB & conveyed saction to
the classificetion of Imphal
as cate~ory 'B' for the pur-
pose of ration allowance & ors.
for a perioffi of 3 yrs. w.e.f,
9-8-89 to 8-8-92.

Con‘tdo . 2/-
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O.M. No.9/SSB/A2/86(1)-IV Pt. Annexure-R/IV
75-90 of the Directorate General page. 39.
Security,SSB for renewal of the
Classification of Imphal as cate-~
gory 'B' w.e.f. 9-8-89 to 8-8-01,
5. ﬁzé-a-gz C.M. No.9/SSB/A2/86(1)-V(pt)/
n it - b122 of the Dte.General of Secu-
| | rity,S88B for grant of various
& ‘i concessions to the SSB employees
posted at Kohima & ciassification
. of Kohima as category 'B' station
|

N [

Annexure-R/V

Page - 4O

for purpose of granting ration

b . allowance & ors for 2 yrs.
|

0.M. No.9/3SB/A2/86(1)-V(pt)/

Annexure-R/NI
4122 of the Dte. General of Secu-~

Page No. 41
W %l rity SSB for renewal the ca3assifi- ’
“ 1‘ cation of Kohima w.e.f.24~8-94
| ﬁ to 25-8-98.
]
|

OM. No.9/SSB/A2/86(1)~-Maninur,

: of Dte. General of Security,

P SSB for renewal of the classifi-
cation of Kohima 45 Category

'B!' wee.f, 26-8-98 to 25-8-01,
0.M. No.9/SSB/A-2/86(1)~-V(vt)/

L 3049 of the Dte.Generalqu

. Security S8SB, coveying for classi-

Annexure-R/NVII
Page No. 42

Annexure-R/VIII
Page. o 43

| 1 ficetion Karong and some stations
| in Maninur & Na~aland Divn. of SSB

as category 'B' forthe purpose of

_ l ration allowance and other conce-

W } ssions for a period of 3 yrs.

w.e.fe 27-5-92 to 26-5-95,

0.M. No.9/5SB/A2/86(1)

i ﬁ - Maninur of Dte. @fneral of Secu-

1 rity,SSB for renewal of the classi-

% ﬂ fication as category 'B' wee.f.

q | 27-5-95 to 26-5-98.

Annexure-R/IX
Page - 45

‘ ’ COtd. . 3/"
.
|
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12.

13.

14,

15.

16.

1 28/7/98

( |
T643~98

/3/99

12/F/oo

30/10/2000

Ty S
\
3
________ . S
OM.No. /9SSB/A2 /86(1) -Manipur Annexure-R/X
of Dte. General of Security,SSB Page - L6

for latest renewal of the classi-
fication of Karong as category
'B' station we .f. 27-5-98 to
26-5-01.

A Division Bench of this Hon'ble  Annexure-R/XI
Tribunal order in 0.A. No.245/95 ‘
in respect of granting the ration page - 47
allowance to the applicants of

non-executive staffs of A.R.C.

Doomdooma.

Hon'ble Supreme Court's order in Annexure-R/XII
in S.L.P. No. 1706/97 arising out Page - 51

of 0.A. No. 245/95 and same was

dismissed.

Hon'ble Tribunal Order in O.A. Annexure -R/XIV
No. 103/99 directing the authori- Page - 58

ties to issue/pay the arrear amount

as admissible tothe applicants

of Itanarar 'B' statio within

90 days.

Hon'ble Tribunal Order in O.A. Anneuxre-R/XV
No.267/99 directing the authorities Page - 56

to pay the due/arrear amount(ration

allowance) as admissible to the

applicants of Shillong 'B' station.-

Hon'ble CAT order in O.A. No.133/2000 Annexure—R/XVI
directing the authorities to pay the Page - 59
ration allowance to the apnlicants

of Imphal 'B' station. : :
Hon'ble CAT order in O.A. No.1 7&/01 Anneuxure-R/XVII
directing the authoriteis to pay the Page - 62
due/arrear ration allowance to the

applicants 'B! station.

contd. i/~
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A E
17.. 14/1 /03 OM. No.35/SSB/A2/2001(12) . of the Annexure-R/XVII
Ministry of Home Affatrs, Dte. Page - 63

General Security,SSB for complia~
hce order of the Hon'ble CAT order
&k in C.A. No. 174/01.

31/12/02 0.1, No. OA.133/RA/CAT/00/Minis- Annexure-R/XVIII
try of Home Affafts, Office of Page - 66
the Divisional Organiser, SSB, '
Manirur & Nagaland Divn. for
rejecting the representation
filed by the applicant(Impusned
order).

18

ﬁb.\10/2/20@0 OM.NNo.9/SSB/A2/86(1) -Manipur Annexure-R/XIX
for not allowing to get the Page ~ 67
reation allowance on the ground
of non-apnlicant in the various
cases disnosed by the Hon'ble
CAT(Imnugned order).

Datc%di IL//?/Oz ' » Filed by:/,/-‘%éam g% )q_

Counsel for the apnlicant.

1
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(An application U/S 19 of the Administrative = W% %
Tritunal Act, 1985). g&l
Original Appllcatlm No, /56 of 2003 oo

1. shri £ Z LRI ANA

s Applican'ts .

- Versus =
1. The Un;Lon of Indxa and 3 ors.
‘ cee ReSpondents.

INDEX
sl.No, Partn.culars/docunents | Pages
1. Original Applicatim. ' ] - Q!
2. Verification " a’; -
3, Affidavit R | I8 -
4, Abnexure R/1 - Cdpy of letter ) : ’ - 30
dated 18,1287, | "ﬂé
5, Amnexure R/II - Copy of letter 3 ]~ 3 7
dated 28,10.80, g :
6, Annexure R/III - Copy of Office | 3 g -
Memorandum dated 9.8.89. - - _
7. MAnnexure R/IV - Copy of order o '__3 7 o

dated 1 2¢7 99 :

8, Annexure R/V - Copy of O.M, dt. 26.8.92. ,___40 -
fbr grant of var:ous concession to the s
SSB employees posted at noh:.ma. : Z/ / '

9., Annexure R/VI - Copy of order dt, g 12.97.

.10, Annexure R/VII - Copy of Order dt, 22.7.38. --—772 -
" ‘11, Annexure R/VIII - Copy of order dt, 27,5. 92, ,__43 44
12, Annexure R/IX - COpy of order.dt. 18,9.95 . Jfg‘.
g 3. Annexure R/X - Copy of order dt, 22.7.98.- 46

contd,. 2/—‘
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15..

16,

17.

18,

19.

2.

22,
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Annexure R/XI - Copy of the
Judgement/order dt, 14.,6.96
of 0.A, No, 245/95. |

Annexure R/XII - Copy of order
dated 16.3.98 passed by the
Hon'ble Supreme Court.,

Annexure R/XITI - Copy of order

dated 8,9,99 passed in 0.A,
No, 103/99.

Annhexure R/XIV - Copy of order
dated 12.1.2000

Annexure R/XV - Copy of order
dated 30.10.2000 passed in O, A,
No, 133/2000.

Annexure R/XVI - Copy of order
dated 24,8.2001 passed in O,A,
No, 174/ 2001,

Annexure R/XVII - Copy of O.M.
dated 14=01-03 for compliance
of the court's order.

Annexure R/XVIII - Copy of impugned

Memorandum dated %1-12-2002,

Annexure R/XIX - Copy of representation = é 7 -

dated 1& 2. 2008,
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Tribunal '§ Act, 1985), ‘ o,
/6D
QRIGINAL APPLICATION ND, 57 / _OF 2008,
Sxi C., Ziriliana aged about 44 years
s/o. late C, Hrangéhhunga, ‘ ' ..

4 2 onipny

Section Officer,

Office of the Directerate General,

$SB, (MHA),East -BlockV,R.K. Puram

New Delhi ~ 66,

He earlier worked as such in the Office

of the Area Organiser,SSB,Imchal(Manipur),
under t he administrative Control of the
Divisiongl Organiser,SSB,Manipur & Nagaland

Divisken,Imphal (Manipur),

le

24

N

4,

seee £ Eglicant,_&
The Union of Indiz(represented by the
Secretary to the Govt. of India,Ministmy
of Home Affairs, New Delhi ). )

The Directer General;SSB Ministry of =
Home Affairs, Gevt. of India,East Block—B,

R.K. Puram,New Delhi,

The Divisional Organiser,SSB,Manipur
& Nagalend Divisien,Imphal - 795001,

The Area Organiser,SsB,Imphal ,Manipur,

eeee _Respondents,

i



\@ath Commissioners
- Manipur

N

1 PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE_;

s  Illegal and arbitrary action of the respondent-

authorities is not alleowing the applicant_to_draw
Ragtion Allowance only on the ground that he was

net applicants in varieus 6riginal Applications
disposed ob by this Hon'ble Tribunal directing pay-
menﬁ of ratien allowancé to t he applicants from_the"
due dates, The SSB Directorate (New Delhi) had inti.
mated the Divisional Organiser, $SB,Manipur a nd Naga=
land Division, Inphal (Respondent No.3)that the non-
apélisants in verious cases disposed of by this Hon'ble
Tribunal directing payment of ration allewance to the
applicants were net entitled te draw ration allewance
on the basis of judgment/erders passed by this Hon'ble
Tribunal,

2) Office Mémbbendum No. 133/RA/CAT/00/ dated
3l=12.02 issued by the Rﬁspondent NeQ 4 vwhereby the
representation submitted'by the applicaﬁt BaxgxRRRxes

kyxkkexRespaRdenixksx4 praying for grant of Ritien

Allewgnce prier to 30-0l-2001 is/was not feasible,
It would appear from the said Memerandum that the

case of the applicant eould not be acceded to for

granting Ration Allewance in Central Administrative
Tribunal cases which had amounted to sumarily rejeg¢-

tkdg the claim of the applicants fer ration allewance,.

contd, , 3/-
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!5, JURISDICTION OF THE TRIBUNAL :

‘ The applicant desire that the subject matter
| ¥ |
| of the order against which he want redressal is

! within the jurisdiction of the fribunal,

3,  LIMITATION 3

The applicant further declare that the
,'i' application is within the limitation,prescribed
U/s 21 of the Administrative Tribunals Act,1985¢

| 4, EACTS OF THE CASE } ¢
1) "I‘hail:\the applicant is non-executive personnel

! who was serving in the Special Service Bureaﬁ

}' (ssB in short), I@phal in the office of the Area
Organiser (SSB,Manipur & Nagaland Division,Imphal),
Manipur under t he @dministrative Conmtrol of, the

| Divisional Organiser,SSB, Manipur & Nagalé;rld_ Division,
!’ Imphal(Manipur)<V(R53péndent Noes3). Recently he was

’! posted & the Directorate General,SSB, New Delhiy

[ : oL
| The SSB is a Department of the Govi. of India

directly under the Cabinet Secretary but t he

organisation has been detached from the Cabinet

b
j Secretariat and brought recently under the Admini-

L .
strative Control of the Ministry of Home Affairs,

Government of Indiae

Contd. «4/-

Ca rmmissioner,
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Thé applicant have a grievance due to non-

payment of Rationfd Allowance prior to 30-01.2001

and as such he is filing an application before this
Hon'ble Administrative Tribunal, The applicant
|, crave leave of this Hon'ble Tribunal to allew %@ him to

file this application as provided in Rule 4 of the
CAT (Procedure) Rules, 1987,

é{ 24 That the Government of India, in 1962, set
é ' up the Directorate General of Security (D.G.S. in
| * short) under the Administrative Control of the Gabinet
| Secretariat for some specific purposes whith is a
i i‘ multi-role,mu;ti-disc;plinary org?pisation comprising
ii four agencies, namely,Special Service Bureau (SSB

in short), Aviation Research Centre (A,R.C. in short)

. 1 Special Frontier Force(S.F,F, in short) and Chief

| | Inspectorate of Armaments,

| 1 3¢ That the applicants beg to state that the
Cabinet Secretariat, vide letter No. A.27011/4/86-

| ' EA-II dated 18-12-87 addressed to t he Director,

P Plann;ng,Directorate General of Security,informed
that,certain_congessions were granted tothe staff of
SSB., B..FuFs, C.I,0.A, (Chief Inspectorate of

| Armaments) and Directorate of Accounts and the

| | comcessions were iisted in Annexure - I. in the said

Contd, , 5/=
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Letter it was also mentimed that for some of the
concessions, the various hardship locations had been
categorised as "B® and nCn stations as mentimed in

the Annexure-IT to the letter, In the said letter, it

was also mentioned that for the purpose of House Rent
Allowance, concesslons to the various categories to -

staff, the equatim of post as 1isted in Annexure-A

td the Cabinet Seére'bar-iat order dated 28,10,86 would

also be applicable in respect of the Staff of S.S.B., Sk&¥,
S, F.F., GI.O:A, and Directorate of Accounts, = o

Copy of the said letter dated
18,12,87 alongwith two Annexures ‘

'§s annexed herewith and marked

as Annexure R/1.

4, The applicant._ beg to state that, i‘roin the sa'idv
letter and Annexures, 1t would be apparent that certain
concessions v'r_ere granted and in the case of the
applicents, the concession referred to against serial
No, 2 in Annexure-I, i.e. Ration Allowence, would be
relevant, The House Rent Allowance to the executive
cadre was made admissinle to the persanel of other
cadres also of the corresémding level except in the
case Of S, S, B, Battalian persemnel and Deputy Commendan ts/
Campany’ cémmanders/ Assistant Company Commender of |
S, F,F, and also those on deputation in the s.F.F. from

the Amy .

contd,, o"o '
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5 ~ That the applicant. beg to state that the
order dated 28,10,856 menticned in letter dated
18,12, 87 (Annexure-I was an order from the Cabinet
Secretariat whereby the sanction of the President
was canveyed to the equation of posts listed at |
Annexure-A in various cadres of corresponding level
in Aviation Research Centre to that of the executive
9adre. The‘ present applicant.’ have been equaiised
with the Field Officers and below and as per the |
~said equation, the applicants were paid House Rent
Allowance from 1987 itself,

A copy of the said letter
dated 28,10,86 alongwith

enclosures is annexed herewith

and marked as Annexure-gn.'

6. That the applicant . beg to state that in
terms of cabmetA Secretariat ietter dated 18,12,87,
as provided in Annexure ! 'II to that letter, the
:Eollowj.ng hardship 1ooatl.ms in Manipur had been
categorised as "Cw with effect from 1.8,87 :-

I) 'm.malglong
II) Ukhrul
If[Is Churacbandpur. .
- IV) Nungba (Not Mengbba)

contdeeee

Kith Commissiongs,
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n} 7. That the applicant(; further beg to state

| that in terms of the above-noted Cabinet Secretariat

©  letter dated 18,12,87 (Annexure . 'I), the following
hardship locations were not categorised as either ®Bw
or "Cn stations and as such the S,S.B, personnel
serving in these stations were not granted ratim

allowance initially,
I) Imphal
Ii) Kohima
III) Karamg.

|

. ) In exercise of powers conferred on him as

1 the Head of the Department in terms orzparagraph 3
of the aforesaid Cabinet Secretariat letter dated
18,12,87 (Annexure : 'II), the then Director, SSB,
New Deihi which had since been resigned as Director
General, ssB (Respondent No, 2) by ‘his_’O.M'. |

' No, 9/SSB/A2/86(1)IV Pt=II dated 9,8.89, conveyed
his sanction to the clagsification of Imphal in
Manipur as category ®"B* station for the purpose of
granting ratim allowance and other cancessions as
re:terre& to in the said letter dated 18,12,87
( Annexure = I) for a period of 3 (three) years with
effect from the date of issue of that order dated
9.8,99, 1,8, from 9.8.89 to 8,8,92,

Thereafter, the classification of Imphel
(Manipur) as Category "B® Station for the purpose of
| contd, ..
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granting ratiomn allowance and other concessions -
was duly renewed from 9,8,92 to 8,8,95 by M

dated 30,9,92 and then from 9,8,93 to 8,8.89 by (M
dated 8,12,97, The latest renewal of the classifi-
cation of Imphal (Manipur) aé cateéqry nBa ].‘aoati.m.
‘with effect from 9,.8,89 to 8,8,2001 was sanctioned
by the competent authority vide his O,M, dated
12.1.99,

The copies of the said ofﬁee
Memoranda dated §.8.89.and
12.,1.99 are annexed herewith
and marked as Anncxure R/III

and R/IV respe‘ctively.

'8. . That, similarly, the competent authority, as

stated abowve, conveyed the‘_vsanctlon to the classifi-
cation of "Kohiman (Nagaland) as category ®B* statim
for the'purpose of granting ration allowance and
other concessions for @ period of 2 (two) years with
effect from the date of issue of the O,M, No, 9/sSB/
A2/86(1)-V (Part)/#122 dated 2%.8,92 i.e, from
26.8,92 to 25,8,94, The classification of Kohima
was duly renewed from 24,8,94 to 25,8,98 and from
26,8,98 to 25,8,2001, The above renewal of the
clagssification of th.'g.ma (Nagalan_d) as category wB®
Station was sanctioned by the competent agthority
vide (M dated 8,12,97 and Q1 dated 22, 7.98,

contd, ..
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Copies of the sald Office
Memorenda dated 26,8,92, dated
8,12.97 and 22,7,9%are annexed
herewith and marked as |
Annexure R/V, R/VI and R/VIIY
respectively. o

9. Tt by M No, 9/sSsB/A-2/86(1)-WPt)/3049

dated 27, 5.92, the compefent agthority conveyed the
senction to the classification Karang and some other
statims in Menipur and Nagaland Dléisioa'er the 33B
as category "Bn Stations for the purpose of granting
ration allowanee_and‘ other concessions for a period of
3 (three) years with effect from the date of .‘Lsstig of
that order dated 27,5.92 i,e,, from 27,5,92 to 26,5,.95,
The classificatimn of Karmg as eafggpry wB* location
was duly reneved from 27.5.95 to 26,5.98 by O.M,

dated 18,9,95, The latest renewal of the classification
of Karong as categofy B® Station was senctimed vide
@ dated 22,7,98 covering the period from 27.5.98 to
26,5, 2001, | o

Coples of the"said office memoranda
dated 27,5.92, dated 18,9.95 and
dated 22,7.98 are annexed herewith
and marked as Annexure R/VIII, IX
and X respectively, -

10, That the applicant;, being non-executive ‘
persmnel of the S,S,B, serving under the administrative
control of tvhe Divisional Organiser, SSB, Manipur

~ and Nagaland D ivision, Imphal (Respondent No,3) in the

W ) con."l:d. Py
‘ \
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'.followingvstations which are categerised as *B?
and G locatlens are entitled to the grant ef

ration allowance with effect from the date of
- categorisation of the stations er from the date of

their postlng whzchever is later,

1) Tamenglong - ice categery with effect
from le8-87,.
i1) Imphal -'B! category - with effect

from 09-08-89,
III) Kehima - 'B' categery - with effect
from 26=08-92,
 IV) Ukhrul - 'C? Category - with effect - i

- from 01/08/87,

V) Churéchandpug - C' category with l
effect from 01-08-87, | | ‘

VI) Nungba(Net Mongbba) - 'C! categery - | &

with effect from Ol-08-87, I

. VI1) | Karong - 'B' categery - with effect

from 27-05.92,

- Centd, .
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1. lhét, after categerisation of the above noted
statims as B" and Cw locatims, the employees of
the $,8,B, serving in these locatims became eligible
for receiving ration allowance with effect from the
reépective dates of categorisation or from the date
of their joining in these locations, whichever is
later, and accordingly the Field Officers and below
were being paid ration allowance, However?, for
reasons best known to the authorities, the appiieants
were not paid ratim allowance in a most fllegal and
arbitrary manner,

12,  TAt the applicant, beg to state that the
Aviation Research Centre is a part of Directorate
General of Security alongwith S,S,B, and two other
organisatims.' Similar concessions including Ration
Allowance were granted to the employee; of the
Av;aticn Research ‘c_e‘ntre. The non-executive staff of
the Aviatj;on Research Centre were also deprived of the
Ration Allowance and mly executive staff was given
the same, Some employeem of Aviation Research Centre,
Doomdooma had filed an application before this Tribunal
claiming that being nm-executive staff, they were
also entitled to get the Ration Allowance as was being
given to the executive Staff, ,Yaccordin'g,to, the
equalisatian dme as per order dated 28,10,86
(Annexure R/II) and the same was number as 0,4,

245/95, A Division Bench of this Tribwal, by judgment
dated 1#.6.96, he1~d that the Ratim Allowance was
admissible to the applicants and directed that the

L8 W

N | « Ayl
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Manipur
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Ration Alioﬁance be paid to the applicants at the
rate applicable to them with effect from the due
date and to pay the arrear amounts within a fixed
period, The Aviatin Research Centre authorities,
instead of ‘grantihg the concessions, filed an S,L.P,
in the Hon'ble Supreme Court challenging the order
passed by this Hon'ble Tribunal granting Ratin
Allowance to the non-executive staff and the same
was numbered as Special Leave to appeal (civil)

No, 1706/97, The Hon'ble Supreme Court, by order
dated 16,3.98, dismissed the Special Leave to appeal
and directed that the order be punctually observed

and carried into execution by all concerned,

Copies of the Judgment/order dt,
14,6,96 passed by this H_c,fz_xi'iolq
Tribwmal ,passed in OA No, 245/95
and the order dated 16,3,98
passed by the Hon'ble Supreme
Coutt is jare annexed herewith &
marked as Annexure R/XI /and

XII{ respectively,

13 ™At the applicents beg to state that in
pﬁrsuance of the said judgment, the Cabinet Secretariat,
vide their order No, A-27011/4/86/EA,II/1483 dated
16,6198, sanctim the Ration Allowance to the non-
executive staff of the Aviation Research Centre and

all payments have since been made to the staff who
are still continuing at Doomdooma which has been

categorised as WB" Statien,
: contdeeee
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LS .' That, thereafter, thevnm-exeeutive persannel
serving in the S,5,B, at Itanagar (Anmachal Pradesh)

" under the administrative control of the Divisional

. Organiser, SSB, Itanagar filed an application before
. - PO o

- this Hon'ble Tribwnal which was registered as 0,A, No,
103/99 claiming grant of ration allowance with effect

Coe My g me—

~ from 8, 11,9%, date rrom which Itsnagar was categorised '

L -

ag "B® S‘bations. This Hon'ble Tribunal, by order dated
~--8_.—5.99. allewed the application directing the respandent-
| authorities to pay ration allowance to the applicants
with etreet rrom due date, It was further directed A
~ that the arrear amount, as admissible to the spplicants,
~ should be pald within 90 days from the date of receipt

~ of the order,

Copy of the said order dated
8.9.99 passed in 0,A. No,103/99 is
annexed herewith and marked as

Annexure R/XIH.

15. That, thereafter, the nmeexecutive personnel
of the SSB serving in Shillcng under the administrative

- [PAPIFPREN

control of the Divisional Organiser, SSB, shillong, )
Meghalaya who were simflarly denied ration allowance also
filed an application before this Hon'ble Tribwnal praying
for grant of ration allewance with effect from the date

nf when Shillong was categorised as "B" gstation by the
competent authority, The said applj,ca'i:im was registered
and admitted as O,A, No, 37/99., This Hon'ble Téibunal,

Gmtdooo

etk ef;:ommfssioner,. . _ (
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by order dated 12,1,2000, disposed of the application
- by directing the respmndents to pay Ration Allowance
* to the applicants from the due date,

Copy of the said order dated
12,1, 000 is annexed herewith
and marked as Annexure~R/X1Y

16, That 104 non-executive persanel serving in
' S¢S B, under the administrative control of the
Divisional Organisor, S,S.B,, Manipur and Nagaland

Digision, Imphal (Respondent No, 3) also filed an

- application before this Hon'ble Tribunal claiming
payment of ration allowance to them with effect from
948,89, the date from which Imphal was categorised
as "B® Station or frﬁn the date of actual joining at

Imphal whichever is later which wasg registered as
O.A, No, 133/2000, This Hon'ble Tribunal, by order
dated 30,10, 2000, allowed the application directing
the respondent-authorities to pay ration allowance to
the applicants according to their entitlement,

. Copy of the said order dated
30,10, 2000 passed by this -
Hon'ble Tribunal in 0,A. No,
133/2000 is annexed herewith and

marked.as Annexure R/XV |

17, That 18 non-executive persmnal serving in
»  SeS.B, under the administrative control of the

| Divisional Orgenisor, S,S,B,, Mahipur and Nagaland
Division, Imphal (Respondent No, 3) also filed an

N——

contdeees
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an application before this Hm'ble Tribunal claiming
| ;-'paymenjt of ration allowence to them with effect from
| 9,.8,89, t!ne date from which Imphal was categorised
as "B 2 gtation or from the date of actixal Joining
- at Imphal whichever is later which was registered
' as O,A, No, 174/2001, This Hon‘ble Tribunal, by,
order dated 14,8, 2001, -allowed the appiicati.m
directing the respondent-authorities to pay ratim

' allowance to the applicants according to their

entitlemeny,and the same was complied with by the

 concerned authori ty,

Copy of the said order dated
14,8, 2001 passed by this

. Hon'ble Tribunal in O,A, No,
174/ 2001 is ennexed herewith

and marked as Annesure R/XVI ,

Copy of the Memorandum dated
14=81/03 of the Assistant
Director (EA) under O.M, No,
35/SSB/A2/ 2001(12) is annexed

herewith and marked as

Annexure R/XVIIO,

18, That the applicant  beg to state and submit
that A% ¢ also similarly situated like the applicants
(‘_—/ N :

in the above noted original applications and as such
their case for granting ration allowance is squarely
covered by the orders passed by this Hon'ble Tribunal
allowing the above-noted original applicatidns.

contdeee
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| The present applicant is entitled to the grant of

! ration allowance with effect from the date of
! categorisation of the above Stations as "BY and “CW,

| 19. That the applicant submitted a representation

| on 5=12.02 to the respondent authorities through pro-
per channel praying for grant of ration allowance
otherwise du§ to him, I, this regard the respondent -
No.4 issued a Memorandum on 31-12.2002 under his O,M.
Noy OA.133/RA/CAT/00 skaxkRry on the basis of the O.M,
No9/SSB/A2/86(1) ~Mepipur dts 10/2/2000 stating that
| the case of the applicant could not be acceded to at

his end for granting ration allowance prior to 30-1-01
1 as he wasf not an applicant in various cases decidetl

by this Hon'ble Tribunal directing payment of ration
| allowance t6 the applicant, From the éaid impugned
I OM. dated 31-12-2002 and 10=2-2000 it would appear
that the represeptation submitted by the applicant

, has been sumerarily rejected,

It would be pertinent to mention here that

tbé respondent No. 3 had issued stending instructiens
| that nen-applicant(s) in various cases finalised by the

Guwahati Bench of the Central Administrative Tribunal

! is/are not entitled to get ration allowance, Because

|l of illegal and arbitrary action of the respondent -

a authorities, as. stated above, the applicant is cobe
| vinced that no useful purpose will be served by waiting

i any longer and as such the applicant is now approaching

i this Hon'ble Tribunal praying for relief,

Gopy of theAimpugned.Memorandums
dated 31-12-02 and 1l0=2-2000 annexed

herewith and marked as Annexure-R/XVIH

i
|
1l
|
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5e GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

I) For that the action of the respondent-
authorities in denying Ration Allowance to |
the applicant ;is illegal, arbitrary and
highly discriminatory and as such this is
a fit case where this Hon'ble Tribunal will
exercise jurisdiction and grant relief

- otherwise due to "/a;i,fh_‘i;,
&~

II) For that the applicanty have been illegally

discriminated against is not allowing hime
~ to draw ration allowance although they\:re

similarly situated like those applicant in
OA No, 245/95, O.A. No., 103/99, OA 367/99
and OA No, 133/2001 ahd OA No, 174/2001 who
have since been granted ration allowance,
with arrears, in pursuance of the orders
passed by this Hon'ble Tribubal and as such
the action of the reSpondent-adthorities is

bad in law and liable to be set aside,

III) For that respondent-authorities are legally
required to extend the bqigefit of ration
allowance to the-presaﬂ: applicantijof their
own in pursuance of orders passed ib various
original applications by this Hon'ble
Tribunal directing payment of ration allowance
to the applicants and that no having been |
done, the action of the respondent=authorities

" is denying ration allowence to the applicanff:;j;’
is tad:~in law and liable to be set aside,

contdeees
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IV) For that the respondent-authority,

instead of extending the benefit of the
above-noted orders allowing ration
allowance to the applicants of their own,
committed a serious illegality by driving
and harassing the applicants to approach

| this Hon'ble Tribwal causing multiplicity
of litilgations and as such the action of
the applicants deserves to be struck down .
~at unsustainable in law,

V) For that the action of the authorities in

not allowing the applicants to draw Ration
Allowance has resulted x» in serious
dié’criminatim offending the equality

s ~ provisions contained in Article 14 and 16
of the Canstitution of India and as such the
action of the authority is bad in law and |
liable to be set aside,

VI) For that, in any view of the matter, the
action of the author-itiés in subjecting the
applicants to serious end illegal discrimi-
nation and denying \hz'\m the Ration Allowance
otherwise due to htmls bad in law and liable

-—

',to be set aside,

. 6y DETAILS OF THE REMEDIES EXHAUSTED :

1 The applicant:_;,z and submitted representations to
the competent authority through proper channel
but these were rejected only on the ground that.

contd,.
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N that the Was not applicants in earlier
cases allowed by this Hon'ble Tribunal in

the matter of granting ration allowance,

7o MATTERS NOT PREVIQUSLY FILED OR PENDING WITH
ANY OTHER COURT

The applicant.  further declare that \hﬁew have
not previously filed any application, ‘—writ
petition or suit regarding the matter in
r-eSpéct of which this application has been
made before any Court or any other au,tn'ority
or any other Bench of the Tribunal nor any
such applicatim, wpit petition or suit is
‘pending before %i any of thenm, |

8. RELIEF SOUTHT s

It is, therefore, prayed that
Your Lordships wou]:d be graciously
pleased to admit this application,
call for the entire records of the
case, ask the respondents to show
cause as to why thé applicant;;:, should
not ‘be granted the benefit of ration
allowance with effect from the date
of categorisation of the stations
,‘, ' (places of posting) as wB" and "C® or
| ‘from the date of Actual joining at such
stations whichever 1s later as has
been 'granted to others who are

similarly situated like the applicant ;

) M . ca td. ° ol
Zeth & sl ssioner ;
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- and after perusing the causes shown,
if any, and hearing the parties,
direct that, in view of the attending
faets and circumstaﬁ,ces of the case,
the applicant; be granted ration
allowance with effect from the dates
from which the places of posting of
the applicanty have been categorised
asg "Bw and nCn Statibns, as stated
above or from the date of their actual
joining at these places, including
arrears due to ihi@%as has been
granted to the sirg.lar'ly situated
non-executive employees of the ARC and
S.S.B, after sefting aside the

k-1 2008

@/nnexure -Q/)(Vﬂyan"d/ or p:/ss any other

&

order/orders as Your Lordships may deem

impugned order datea:

fit and proper.

And far this act of kindness, the applicants, as in
duty bownd, shall ever pray,

9: INTERIM ORDER, IF ANY, PRAYED FOR :-

NIL-
10, Does not arise, the application will be presented

personally by the Advocate of the applicants,

11. PARTICULARS OF THE BANK DRAFT/POSTAL ORDER IN
' RESPECT OF THE APPLICATION FER :

contd, .,
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As stated in the Index,
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VERIFICATION
; iz I, sri C, Ziriliana aged about 44 years
. o o , |
. s/os late C, Hrangchhunga,pgesently serving as
.| section Officer in the office of the Directorate
;o ;
. . General,SSB(MHA) East Block-V,R.K. Puram New Delhi
é  do hereby verify that I am the eapplicant in this
| original application,
% f The statements made in paragraphs
o | i
- are true to my personal knowledge, those in
f i paragraphs No, are believe to be true on
| legal advice that I have not suppressed any
[
F | material facts.
|
-
E : Dated/Imphal Signature of t he Applicant.
[ :
L the /O / 03 | .
C [o/7/ e
m
B
=
P
»
-
-
=
~

@ath flo.’.r&mfssionel‘,
Aa ipur
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\in;:"g/; C. Ziriliana aged about 44 years
/0. 1ate~C: Hrangchhunga presently serving as
Séction Officer in the office of the Directorate

General ,SSB(MHA) East Block - V,R.K. Puram New
Delhi do hereby make Oath and states as under:

1l That I am the applicant and accompanying

in this'O:iginal Application, This is true to my

knowledge,
2, That the stotements made in this Original
Application from parea No, 1 to releting teo
factual matters are true to personal knowledge
and based on records and ths legal points are
submissions made on legal advice which I believe
to be true and the Annexures are true copies/
extract true copy of the original and I believe
the same to be true, This is true to my knowledge,
Verified that this affidavit contains only

the truth and no part of the same is false,

Dated£Imphal > Signature of the deponent,

the (0/F/°3 e
By - /—//V/M“g 1/’%(/@\%

Advocate, | ;7
(. LJetnne: afemed defore m/n ...L f
. - 8t — - ’
s .ours, premige Wa *one
t . awntiiied by ¥ X
l 1 he Deponent seems (0 urderstand H"e cen-
! ients fully well on their beiry read over !
" i rd cxplained to him. _i
@ail) Cormmisstoner,
Manipuy
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MOe A2T031/0/80pa-11 .
govermment of India,
cgbineé secratariat,
nganer Housa {(annexe),
shadhjahan road,
New npelhi. ‘
; l A \‘./'/‘ 1
New palhi, Lhe 18.12.87.
10, - (8-lp7
The nlrector (plananing), ' |
F,Fiﬁs 5‘:’9}.)4% , ﬁi:rc;mtor generxal of gacurity, . 'iz

L‘U rf/of raat nloek, Pexe.imigam, 7 . ;!

Mew pelhiaG6 . - -
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Subjoct s Grant of conces: long to the staff of 558, 5FF,

P——— PR

] .
0

annexure-~I to the vaffous categories of staff of 58B, s¥F,

c.z:g,ha,and pirectorata of pccountg. !
o ’ l
5hy, o o ‘
T am directed to convay to thg sanction of the '

o 1
rresident to the grant of goncessidns mentionod in tho ‘f{
i
|
|

ctoa and Directorate of accounteg subject to the restricte

ions indicated therxcih on tha pattern of the Research & 4;”

| .
atalysis wing of this secratariat. ;/i
2 rthega orders will take offect w.e.f. Ist Auqust,

]

1987

ror some of the concessions the vaxious hardship

A

i6cat iong have been categoriged as *B' & °¢' stations as .

indicated in Anug%ggeafT to thip lotter. jowever, if the

et

wads of tha pepartment feel at cerxtain timags that certain
locationg or assigmments have become gpecially hazardous

e Mmoo e e

and there 1ig a gpecific inc:eége in the threat to the !

Manlpur o ' : ) {:Oi’lt.d aea
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the cirtieria of haxdehip and_the period for which such

’

2o ’
- . .
personn@l.ouméziaflpremises, they can determino on merits

locat ions may be categorised as belonging to catedory ¢ po

|l Py . : . .
& ' ¢° st&éﬂons after recoxding the reasons in writingo
e .

4o rOr the purpoge of House nent allowance concle

" suions to the various categories of staff, the aguation of |

¢ aeY, ‘

i

Foats ag ligtod in annaxure-=? 5° to the cabinet s@cx@turiat°3'j

Order Noona=-11016/86-p0=I, dated 28.10.86, will alsc be apple:i

icable in respact of the staff.oﬁ 85Bs SFF, CIOA and
niractoxatae Of pccounteo o '
kX " his issueg with the.concmxx®$c® of the Ministry
of Finpnce vide their UeDo NOo5-1428/5R/87 dated 10.8.87
read with U0 NO. ' | _ | |
V 1151/pixe PL {5)/31, dated 2nd pece. 198?2'
fﬁ H ﬂazﬁﬂbo/é?é23 | voure falthfully ; {
3 15 : . s/ o : , i

(R -K «BANGAR )

moputy secretary (SE)
el gannexure=I & II.

Copy tO -

it
1. shri H.p.Joshri, Director, S5Be
H A

20 B"iajo geanlo Sal(ashamna;, PVsM, IG SFFO

3. Ge.BeMathur, Dy. Director of Accountse .

4o Ifo COloK . K o.Bhandari, CIOA.

(- thi Josuhrafn@miand Q%:@Cto“f IF)o

P e L

Pt
Go éhri K. KoMittal, My pixectoxr of accounts (SW)e :
7. Oxdex rileo. o } :
> (@ath Gommissionéfy | contdeso
‘ -Manip#f 4 .
. ' H
P2

= et




3.

OFFICE GF THR PIVIS.ONAL ORGANISER, SSB3hol. PIVN, ITANAGAR o

NOoNCE/F=9/97=98/27

copy ©o 3

noceasary action.

25010.97 -

. @ath Commissioner,
Manipur '

15 The comdts.,CC,SSBonirang/pPasexr/Tezu-

thGQZGoil 097

WeVeto your signal No.4724 dat.ed

sd/-1lieg iblel

AREA ORGUNISER (5}

¥

DIVhe HLRS 15 SBs ITANAGAR o

e
<o A v

L

foyr inforxmat ion aad

4

:}

4

“t

l
\'
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ATTEXURE TC¢ TAE CABIYET SZCTT. LETTER NG. A.27011/4/86-Za-11 .

DATED 15 DECEIBER,1937.

o> - v L

: . t
Woq ictuze of the o

i concescion .

sl.

<> (-4

- o
v'l ’ 2 R . ’

1) Hardehipy sllousnce
- , " -

A\ - . ] .
'{T"ih (-! K ._+n1’",§“§;f(5”ﬂ".; . . - -

« 1
p oY

Extent of the concession graated |

u.o;ncuu----uu--u»o-p,wku--sﬂ;-cu--—amnénubuuwwan
L i.
3 =

.
-

S |
A hardship allowaace 2 ke25% of bacic pay

_‘sﬁﬁject to'maximum of e (00/- pam, in

respect of category 'C' and 12.5% of baa.

‘ . e - . '
pie sudicct to maninmum of L-2004. p.me

to categozy 'B' stitionz cllhar ~hud

thor2 rituated in trs HoztheZTac 2r0 xCg-
Sen v andmon & Tiogbar feland an? lilia

caduzsep, vnzro special

alloravez s
alrcady sajiccioneds

. Cenntdaco

PRamarkse

- Dopartment undey the povers

*h

ANICXUY @ 1y

e w g

€ € m €@ © e v e 4F W W W W ®Wr W W= G W I3 WE B R G W SO S M P e W an Ch er e mr € Ov MR e e i

- o O o & O & c-
4
_; _ — _ — é{ee .QEL‘?C"“»

ror the statlons which azxzsf

as belonging to extecory ‘RS
and *¢' by thz Hza24d o7 khe

- —

now glccatoed Lo

s
e m— e
PRV WITRN fatcs AU R

- e ®.
Nim.Lho

angly o

[RRORONIpY RN Caew

PO
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2, Retion allowsnce

——— = ——

- ——

R4 uu’,’;g .

.

O@

m2-

pPat ion allowance to tihe realt of rvield
Cfficers and balow at the follcuing rates
excepting 5SB Bn. perronnal and Dy.ocmdi:g/

Dey . comdrs/asstteney.Comdrs of SF¥ and
aleo those on dJdaputation in the s¥= from
-—_____/- ——

the Amy =

N
\

-

cont3ee o

d



————— e - ediay = s s

A A
X

B. cash compansat ion
for work oa

nolidoys

i tRUE COPY
Advocts

O, novermeant
transport

10. security allcu-

ance to

minigtoerial,
secretarial and

accouat s radrase.

-« s ;
1ii) ct @GN0« AY . JT/ ArsistantRi. GO/ PeMa

Oath Commissioner.
Manipur

carh compencatica for work on holi-
day as admis: ible to the stafd of
the executive cadre upto thue rank of

rleld officareg, ia thz Tk & B & pn,

will he admiscible to pCiscnal Arsis
t

stant s, stenographer: and other
staff of Telocom, ciphar aud 1.7,
cadros, who are drawlng basie pay of:
ps. 900/~ (pra-revisad) and bolow
arxo not.ont ‘tlod to cvertimo allow-
ancee

covermant traanpport will bo provi.

'

ded to the gtaff cageged in night -
ghifts for picking them up and to
cnable them to rcturn to thdir regl.

’

»

(30{1(:(3. ) o e

-

security allowvance%at the follouing

-
fates is sanctioned to the followind
catogory of the st.ofi wark ina in ‘rop
cecret praaches .

subject to @ nmasx.mun of 1. in eoch

crade e

$ posicoat ion SEount
! oy A ’ ar
j—) Il.").(!. r\". N ,_)\.I/) . @
17) stanos Gre V1T UbC et e fuy Vet

iv) enction officcr/prie
X

1t :—’,".
vate cacretoxy/ s Leian e 1ous @t :

v) assistant niractox/

ATOA OXC iNASQL/ DY .

L

pirector Of Accounte -1 e U0y PeMe

o

— T — U~

[

v ..

= team— «—-‘ l

o S— oot e e e
- e 2~
TSI

L v

-

—

T T -

~—




Rl imdL TO THE eangy o 5

Sl

MEGHALAYA | _—
el ALAYA

JOWAT

NONGSTOIN
TRIPURA TTTKAILAS EHAR

UDAIUR

KHOWAX

" SOMNEMURA

UTTARP PRADESH DHARCHITLA}

JOSKHIMATH
WEST RBENGAL SUKIALOKHRI

NAXALBARI

(E;(‘ifn L’om“";&‘&‘;“ el : e oo

Liunipis

T LT P

Ty e
NATED: ;
STATE CATTCCRY e SUCATTC v catiae p Y'er
JRRINACHAL pr DESH ' Locyrr.
4 BOEDILA - O/ Tato
Tawptig ROLORI AN G
DAPAR IDg BONIGAONG
ALONG MECiIuK A
L YIMgk IoNG TUPING
ROULAG WAKK A
HAULIZNG HAWAI
MIa0 LADU
-, aug COPY: NAMPONG B LONGHING |
M SEPPA L~ PANCHAO (77w
/ Rap)
ADOTS : CHAlGLONG
- MINZ
SEURAT RADHAN pug
HIMACHAL BPRADRSH KALPT (REKCHG-1RO) fc'}&lm
"¢ POOH KAaLupg
J & K HYOMA
HANLE
LEH
KHALSX
MAN IP1IR NMORCH
CHAKR D, -
EXAROM G
CHANDEL

CHURACH AV
DPUR
HONGH 3
PANEM LG Biaz
TImnoo .
RN 5AD

Masgiocg

MUNSYART

© m evre

. S — -
B I = e

e i T

Lo
-

TN LT e,
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_ 3 / Annexure- AL

- oA

GOVERNMENT OF INDIA
CABLNET SECRETARIATL

' BIKANER HOUSE ANNEXE

SHAHJAHAN ROAD ,
NEW DELHZ.

NOoa=11016/6/86-D0T dated 28.10086.

' subject:® Extension of House Rent allowance concession

to other cadres of ARC at parf with executive

cadreso

reference: ARC Dtd U.O. NOe ARC/E-I /88/85 dated
1309019860 '

In continuation to this secretariat letter

No.a=-49/11/8/86 -poI dated 10501986, sanction of the

president is hereby conveyed to the aquation of posts

listed at annexure-"a" to this order in various cadres of

corresponding levels in the A.R.C- tO that of &the executive

cadres in the said organisation exclusively foxr the

purpose of paymeng/pf House Rent Allowance as admissible

;
;
i

t
to the executive cadres

3e This igsues with the concuxxence of the

pirector (IF) vide thelr Dye NOoe 1799 dated 1610019860

sd/ -
{R.K sGanger)

peputy secretary

- {8eRo) .
O
1. " shri R.bwamlnathan,DlIeCLOr ,ARC,New Delhl.
2. shri N.C.ROY choudhury. pirector of Accounts,

binet secretar iat,New pDeklhi.

Ca
shri J .Subramaniam,

3.
tar iat. New mlhlo

Guard File. .

Director(iF)Cabinet gsecre-

4. ‘ )
.contde. ¢~ ",

hath (pramigstoner.
Mo ntd
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correspondlng pay scale Jr

T

fDesignatlon and pay

b re vms Ry

Annexure-/%

other

g %"? ﬁ,?;scale of,Executlve cadres.
; cadre.. ' '
1 2 3
1 §:Bi§;" v '1;;Seétion Officer #.650-1200/=~
2. account Officer 50 840-1200/ -
3. private secre-  R.775-1200/-
tary . - ‘ '
40 SI.'» POA. R3°6 50«104:0/-—
5. Asstt.Fire ko6 501200/ =
Off icer . | '
- 6. Asstte.conman- 'moSSOalzop/-
dante
7o Asstte Eng ineer Rso650.1 200/~
8. Asstte.surgeon RS0650~1200/-
| ‘ (civil )GreTe -
: 9. pDeputy Works 66501200/~
supdt .
10. Asstt- Tech. Roo6 50-1 200/~
Off icer;»o
11, Asstt.aero- 1506 50 =1 200/
drome Of ficer. '
e L . B ‘ '
N | 12. Aéstt.Metro- 0650-1200/-
I ; [ logist s
13, Librariah. !R506 500-1200/—
; )
2. Field Officer )
I; ‘ : Kso 550—25—7 SO"EB" 1. ASSiStant ( )} ' &0425—800/”
30~-500. 9. steno,Gr-II [:425-800/-
’ (pa) ¢ T
3. accountant K0 500-900/ =
4., station kia 550750/~
of ficer. L
Se Asgttohibrarian m6550;900/5A
(- e '
6 o Foreman. i&bo 550 -'900/—
7. Jt.Technical k50 550-900/
offiner_GL«I .
80 Jt"bt\i)res Of:Cl,&_er Rho 550 900/-- .
~ Gr .« 1o : | ’
' P contde <o
Qath Commissiones '
Manipe?
K M ,‘:,:w‘g‘ ,‘._7‘_\‘
b S
. JoleY
B
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i‘ } o | 20
) k2

9, Technical Assistant
(aAlr wing).

10. caonmunication asstt.

11, lrofessional
Assistante

12. Jr. acccountsg Officer.

3. Senior meglcal Asstt.

Group "BY poestss: Though F.0. is a group

equivalent with F.U. (Group 'C' ) posts

Rye 550750/ -

Koo 550 -7 5‘0/-»
hoe 550—-900/".

£50 550-200/ -
Ko 550=903/ .

wen pest,thelir

igs shown as

there is not eguivalent post of Asstt./P.a. {(Steno~I11)/

Asstt. Librarian in Junior executive cadre .

3. peputy Fiedd

o0 3t s 401

Koo 425-15-530-EB- 1, stenu,Gre-~1iIil

15-560-20-600/~ 2. U.p.C.

3. Technical asstt.
¥ (Library).
/"4. overseer
5. Teacher
6. Nursing, sister
7. staff Murse
8. 5r. Radio

9, Lab. Technician

rharmac is&{quali-
fied).

10.

11. senitary Inspedtor

12. Operation Theatre

pachniclan e

13. sre. Lab Technicial

As stt «.Foreman

-
'

l4.

;: Ontd o s
@ath Cowr v, '
Llanipys

-.k .

Kie 330560/~
e 330560/
lwe 4 25*’70 U/u—

Koo 425-—700/.—
RSe 290-56 0/ =

50455700/ -
50 425640/
hoo 425640/ -
[ 330560/~

ke 330=560/~

Kkse 330560/~

oo 330—560/—.

f00 425700/ -

oo 425700/ =




4 34

é g 3
i
‘ 15. Masscoury k59 4552706/ a
¥ {Physiothera-
c ,
16, Dietician koo 425-640/-

¥

i 17. Jr.Technical ko 425-700/-
4' Grade~II.

‘; ‘ 18, Jr.stores kvo 425-700/- .
; Qff dcer

Grade-Ile

19. I)OO aI/ Super-— . Ko 425—600/—

visor '

L 20. Head clerk Ro 425-600/-
_ {(accounts)

21. Pay Accounts k. 330-560/~

' PY clerk . - )
gmu ©° . |
e 22. Medical Assls-
E’ [0 f' tant (Dental). k. 425-600/ -
A 1

23 Medical ASSis- ke 425—600/—
tant{ceneral)
24. Aerodrame Db-

erator- ' ke, 380-660/-
i 79, padio Tech- o 380-560/-
) | nic iaie
W .
ik 26. nadio Ope- kso 380560/~
fl " rator e
I}
27. scientific ke 425-700/-
Asstte

|
| 28. senior Observer Kse 330560/~
~ 29, sunior Acco- e 425-700/-
untante.
3
]
|

4o eFele

Rse 330-8-370-10-~ 1. L.D-C.
400~EB—10—480/- 2. ‘Asstte.station
" Of ficer. e

Rse 260~-400/ -~

330-480/ -
320400/~

3, Leading rire- Koo
man/M-Te. Fitter/
Dr ivexr/Driver
Havilder.

Nath Cormissicie
1" f
Laantiy’ contdeso

R i

<k

R ST
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A,
(ot pf’ :

o

Paan ]
'y g -
/
4. - '
4. Fireman/TFire Qperator

5. LabsaSsistant
6. Telephone Operator

7. carpenter (Air wing)

Carpenter(M.v.)

workshop .
9, Tailer (air. . Wing)

(present Incumbent ).

10, Tailer {Air wing)

(Future Incumbent ).

11. Driver Operator Crane

12. Pharmac ist (unqualified)

13. Mechanic

14. RElectylclan

So5+FeA. |

KSe 2606 =326 = EB~
84350/~

l.sr.Gestenor
opérator-

2. Driver

7. 30

| 4. carpenter (Medical

Uni’t)o

Lines Sub-Inspector

5., Tallor (Medical unit)
6. Fitter.

9. Sr.Examiner {Tyre)
8.vulcanisor Fitter.

9, Blacksmith,Grade-I
10, welder,Grade-1

lil.uUpholstex.
12. Mechanic (Turner)

13, Paintere

14. Mistrie.

onta-+-

\

e
LT 111

J

Rse 260400/~

fse 260-400/
e 260400/ -

K50 320-400/ -

kse 260400/ -

Kse 320400/~

Rvo 260-400/ -

K50 330480/ -
e 260400/~

e 260400/ -

ke 260350/

Rso 260350/~
Rse 225=350/ =
ko 260350/~

Kso 260=350/ -
Koo 260-350/ -
oo 260350/ -
ko 260-350/ =
mozsoﬂﬁso/_
ke 260350/~
Koo 260~350/ -

Koo 260350/ -
Koo 260=350/~

Kse 260 =350/ =

e e — v ST Y S
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i
- 6+ pleld Assistant
| i) Rs+225-5-260-6-290- 1.
| ’ EB~6-308/~ 2.
é (Matriculate). 3.
’ - 4o
. ii)ee210-4-250-EB~ 56
y 5-270/ -
! (Non-Matriculate). 6o
¥
‘!
i
[ 7«1
: 11 )we 225-5-260-6-290- 8.
, EB~6 =308/ - 9.
L (Non Matriculate
|
5 after 15 gears Of 10,
regqular service). -
' PY
uE €O
JRY 11.
f s
Sidvoc®®
H 12.
¢ ) 13.
: 14.
f 1 15,
3 l6.
a
: 17.
180
|
g
i 15,
i I
? ‘ 21.

Deth (’jowmfssfanff(
..ri :Lffiu."u

@36

Lab.attendent

Ayah

Daftry

Peon

sweeper
(safaiwalla).
chowk ider/

watchmane.

gardener/Mali.

Lineman .

Lab.attendent/
Rearer.
carpenter (Air-

Ly 41
Wing )%

Carpenter,
grade-~IX {M.V.
Worksnop)e

Head Gardener

0210-270/ -
k50196 w232/
k0200,250/ -

50196 ~232/
50196 -232/~

ivel 96 =232/ =

Riol 96-232/=

oo 210270/ -

0210270/ =

56210-290/~

fve 2102290/ -

hse 210-270/.-

Jamadax (swee per-ise 210-250/ -

COOK »
Yara-mainten-
ance Assistant
{Lacker) .
cobbler e

Grass Cutter.

waterman/

Water carriere.

Loader .

Drecsexr-

Ayah (para red i~

-l staff).

cont@a «.

e 210250/
Kse 210-290/ .-

Koo 210=290/ -

R0l 96-232/~

K0 196 -232/ -

Kol 96-232/-

hoo 210270/

e 200«—2 50/-

eSS e
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Y

WGatn Lovmissione .
Lianipry

s

:'225

-23.

24.

25
26,
27.

28.

29.

6.

Barber

ward Boy/waiter/
wakher upe

v

Mazdoor/Anti~}
R

N e

Malaria Iazdoor .

Dhub i

Helper.

cleanex .
Jr’Electriqianr

Blacksmith,

' Grade—II.

30,

31,

32.

I

O

Vklder 2 GY a(i G-—II:
Plant Roan Attel-

gdant.

'}

alr craft AsSsSis-

tante

33. Traffic Hando

34. (hservatory-

attendznte

PR IR Y

@;37(

Ko 200250/

Kol 96 =232/ -
Kol 96232/

Kool 96 =232/~
Kie210.290/
Ko d 96 ~232/ =
K50 210=290/-

oo 210290/

Kie 210290/~

Rse 210-270/ -

Rve 2004250/ -

k56 210=250/ -

er s e o it S S g i
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SECRET
—  ANNEXyRp

No. 9fSSB/A2/86(1)IV Pt.II

lrectorate General of

Security

Office of the Director,ssB
Re K. Puram

Block ~V(East)

New Delhi-11006¢

Dated the,

&

9/8/89.

/

i ——

MEMORANDUM

Subject :=

of the above

dated 18.12,87, for a period of three years w.e,f.
the date of issue of this order,

S5l.No,

1.
2a
3.

In exerc
him as Head of Departme
Cabinet Secr
dated 18,12,87, the sa
is hereby conveyed to
undermenticned station
for t
menticned in Annexure I

Grant of conaessions to the staff
of SSB.

ise of the powers vested in

nt, in terms of Para 3 of
etariat letter No.

A=27011/4/06-EA, TT

nction of the Director, SSR

the classification of the.

5 as Category 'B' stations

he purpose of grant of various concessions v
(other than clothing grant)

quoted Cabinet Secretariat order :

Numé oL the station

Gangtok (Sikkin)
Alzwal (Mizoram)

Imphal (Manipur). .’
sd/-
» ( G.P. VERMA )

Gujarat/HP Divisions,

o ALY Digs TCs, _
o Director of Accounts, New Delhi (5 copies)
Commandant, CSD & ¥ Bhopal.

5. Ceommandant, TC Faridabad,
6., All Branches, SSB Dte.
Yo Order file..

-
-

watis Commiss.c

Lianip::

=k

Dy. Inspector General (E).

The D.0s UP/NB/NA/AP/Manipur/Shillong/Raj &

b

!

\ i

f;
R




. ) LW\ g -
, SO OICAURE [v
No.9/SSB/A2/86(1 )~IVPt,75-90
DIRECTORATE GENERAL OF SECURITY,
-OFFICE OF THE DIRECTOR : SSB,
EAST BLOCK V.R.K. PURAM,
NEW DELHI + 110066
Dated, the 12th Jan,,1999,
_ O _R_D E R
In continuation of -this Directorate Order of
even number dated, Sth Dec,1997, the sanction of the
Director, SSB ks hereby accorded to the classification
. of *Imphal? MAN Division as Category 'B' statien for
the .purpose -of various concession with effect from _
9%=8-98 to 848,200l in terms of para = 3 of the Cabinet |
Secretariat, letter No, A-270ll/4/86-EA.-II dated
| 18-12-87,
o™
g €O

. Sd/=11,1499
(N.Cs BHATTACHARJEE)
. ASSISTANT . DIRECTOR(EA)

Copy to -

R 1 Director of Accounts,Cabinet Secretariat.R.K.-
o Puram,Now Delh:. - 110066.
2. Des:- M&N/HP/J&K/UP/SB/NB/ NA/AP/Shil lo ng/R&G
'  Divn.
3. DISB TG Halflong/baraban/salonibari/Jammu.
4, Accounts Officer,SSB Directorates

5 Office files

Dath Commissioner:
Mol ’



.

No.9/8sB/A2/86 (1) ~v{part) /412!
DIRECTORATE GENERAL OF SECURTTY
OFFICE Of THE DIRECI'OR 35SH
BLOCK No.v(EAgp)R.x.pURAM,

NEW DELHI: 110066
DATED THE g 26/8/92

.
i S,  vngiive.

i

' (other than clothing
Cahinmt Sfecretariat

MEMORANDUM

date of ilasue.

I

, Copy to 1=

Nagaland Di
3. The D.T. %

- 'p¢ Brench.

/

-
- -

3

Cath C'o-nm»‘.ysloner,
gi Manipuy
!

mIewme  abE

——a

--igion.

8

5.. @rders £11s/Gnard file.[

Grant of various concesgions to the
ssB employees _posted at Kohima

( ®",D. ADHIKART )
ASSISTANT DIRECTOR (FA)

5. _ The Nivisional Org=niser, <SP, Manipur

do PP fe KRN R

e

In exercise of the powers vested in him
as Head of the Department in terms of para 3
of the Cabinet Secretariat letter No. A=27011/4
. 86=EA~II dated 18,12,87, the sanction of the
Director, $SB, is hereby wonveyed to
clagsification of the *'vohima', Nagaland a=
Category *B* station for the purpose of grant
of various cencessions mentioned in Annexure- I
grant) to the =fore-aid
letter doted 18.12,87 for
a period of 2 (Two) years with effect from the

|
1. . The Director of nccounts, Cabinet “ecretnriat,
n K.puram,’ New Delhi.

&.

-.
Lot
PR AL IV N S
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* I
18 7 wnnexure B

Dlrectorat@ General. of Securlty,
Offite of the Dlrectgr SSE,
Ezst Block, V, R.K. Puram,

Jer: Delri— ll0066

ey
L 4

__.~_m_.. ’ _..
- EPPEAS S
K : Ce
, .

'. L "~ No. 9/SSB/A2/86(1) iv(pt)BS—é(? ‘7

Déted, the, % #th Dec., 1997,

3

. e T W e
T " QS -ﬂ-——;;-s!s! S —
4\- )

_ In continuation of this Directorate Memb
9/SSB/A2/86(1)-V (Pt ) dated, 26.8.52 and No. 9/SSB/
| A2/86(l) IV(Pt) dated, 30.9.92, the sanction of the
Director, SSB is hereby accorded to the classification
“of the following stations of Wanipur & Negaland DlV%Slon
as Categoy 'B' station for the purpose of various
concessions from the date and oerlod shown against
each in terms of Para-3 of the Cabinet Secretariat.

-

B

DOs : HP/UP/JRK/RRG/SB/N3/NA /AP/Shillong.

DI1Gs: 1C an]onq/sarahan/od]onjburl/lammu/

Kumwrsaln. : .
) ,9 - f"/(/.

O.['(J er fll(‘ﬂa

k3 9

-~ letter No, A-27011/4/86-EA-II dated, 18.12.87.
5No,  Nate 6f.tﬁc.5iuLJon: ‘ 6 {oqo;y ' bnie.ﬁ. o
) , o period,
1. Imphal, MW Division., g 9.8,95 te 8.8,98.
2. Kohima, MIJ Division. Mt 26.0.94 Lo 25.8,96.
8T e T e T e T e Tt T e e e T ._.-._.°-—.--/....——.—‘q»-..—("r-.-L‘:L.—.—-....
(caonmmen /0
e T (/)r‘/'?
( KARAN SINGH o
AS::ISTANI DIRECTQR (EA)
Copy to:-
1. The Director of Accounto, Cabinet Secr= tarJat
~ R.K, Puram, New Delhi,
DO, MN Division, IMPHAL. f
s g
DIG, Kohima. A
|



A& RAREXY REK/V//

O
No.9/55B/A2/86(1 )=-Manipur,
DIRECTORATE GENERAL OF SECURITY,

OFFICE OF THE DIRECTOR SSBy
EQST BLOGK,V, Rch PUBAMO
NEW IELHI - 110066,

DATED, THE 22nd JULY,].998.

O R D, E R _

In exexcise of the pewers vested in him as

‘Head of Department, in term of para - 3 of the Cabinet
Secretariat, letter No, A=27011/1/86-EA~ll dated; 18.12-.87

the sanction of the Director,SSB is hereby conveyed to the

 ®ak classificatien of the undermentioned stations of .

Manipur and Nagaland Divisisn as Catagery 'B' statiens

for the purpose of varieus concessiens as whewn against
each station as mentioned in Annexure-l of the above

' 7.4 . ' i ~
# % 10 F quoted Cgb,Secretariat, letter dated,18.12-87 for a fur=

ther period of three years with effect from 27-5-98 te
© 26=5-2001 3=

: l‘."

3

CONGESS TONS WITHOUT CLOTHING GRANT CAT, 'B'
STATIONS ‘

Kharasom,Manipur & Nagaland Divn,

Pushing «do- '

Parbung ~do- - (Previeusly Kasom Khullen)
Sipuikbwn K/Khullen -do-

Utangpekhi ~do-.

Beniang  =dow

Thanjongd ~do-

Karong ~do-

Tamei -do-

Jiribam ~do=

Khoupum ~do-

CONCESS IONS WITH CLOTHING GRANT CAI', 'B! SIATIONS,
shangshak,M&N Divn,
Pei «d0-
Phungyar =d0e
New Samtal -do-
Thungam Khullen -~do-
Maraa =d0m
Sirarakhong -do-
CONCESSION_WITHOUT CLOTHING GRANT FOR KOHIM KOHIMA ONGLY

station | Period, |
Kohima, MRN Division ~ 26-8-98 te 25-8-2001 (fer Kohima)

A  eds
W (ss Hor:ns /)

e JOINT DEPUTY DIRECTOR(EA)
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UerCt rate Goneral
“0f dce :f thoe Dlr('cl ry 995
Last Bluck V, R.K. Puram,
New Delhi-110066, | ‘y

I
9/55 B/A 7/00(1)—V§ L)
Yc!

N

Dated, the 27th May ,_399

_...—-""

GRUER

e

K
[P Xk,

*{Suﬁjecf: Granf of C:néGSSiLn.tC the staff -f SSB, =~ - -

“In exerciseg of the. pouers vested in him as -
Hcad of Ogpartmens, in terms :f para 3 :f the Cabinet
Secretarlat letter No, A-27011/4/86-EA-11 dated 18,12.87 %
_the sanctizn :f the Oirect:r, 958 is hereby c: nveyed to
Lhe clas 1flcat1 n ol Lh@ undormcntl ned otothna as

‘cate L%\L§L44§9t3~n\T.r fFE’EGFbJ:“—\T"VEE~ Us concessicn:
“.as shiun. agalnst_gpch Statl S a5 mcntloﬁcd 1n'kﬁﬁGYUTE“q

...... -

"”118 12, 87 F r a pprl~’”£r o _yed3rsg with' offcct from tho o 1'51
: y‘date oF 15°ue Lf?ﬂn “urdei % . - o ) ' SR

C'ﬁqﬁﬂikaﬂs u;th.ut clothing qrant. . - KR

Al
' ‘

(i> Khalaskm, Nanlpur dnd Nuqnla“d Uijdl,n.
e . . NS Al ‘ . . J | . ‘.‘,
.‘;Q"~ (11) Pushing ) S ) i

(111) KasOn Khullon® ~do- - ‘ R I
(iv) ngu1kaun N ~do~ - .‘.w,w\_ﬁ'

{:{‘:\')/U{/"'Q pokpi ‘ ¢ —du= .
(vi) Behiang. - . T =do-
(Vll> ThanL"nL/// . S edo- | ’

(vmu‘)fig_gg_‘___/ ~du= j !
(ix) Temei. ‘ S C ~do- | . }‘
“(9) -Jdiribam 3 —d';;- N ¥
(x1) Khzupum . C do-. | L5 )
Vapicys concossicns with Clokhing grant. o
(i) Shnngshdk}'mnﬁipur nna Nz galand DiViniop g
“(i1) Poi : o= {
xn(iii)\phdngynr _ " —do- , E
. (iv) Nou S{S\mtaJ.L‘/ ~-do- | _ - : | sj
(.v)  Tungam Khulléh L7~ ~de- * o
v (vi) Maxam ° ~do- - &
(Virj Sipramikhoang. ~tn- | | “l? 

A

@\\0. N
- ta
@@ath Co=»missioner, ‘&4‘«‘/0\/‘0( f (GW f’w m’( ’-2‘7 -

Manipur . 4 -

' AQ;
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{ 2&'4 L 1° Thc’ D’r set r fAceounts, Cabinct Scergtariat,
‘ 2"__""' O ' ‘ R.K. Pyram, New Ucihi, o ‘
' i - J _'-2 . The Qivigi nal Urgil niscr, Manj l;.,;"'& \,qraj,,,w/j&K/
: HP/UP/SB/NU/N"/Ap/”“j & 6UJdrat/‘>th"13ng ~
1 3. Duputy rnspect.r Gongral, A Gualdam/TC Sara han/ :
Ha fl: nq/Sﬂ] nibari. ' g . ¥
,_4. Commandant TC faridabad/CS0&W Bh.pal, \ ;
5. 'F'/E-T Branch/E-11 Branch. Lo ey
JOrd-r file. : : _ : L
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‘ o | j?ijﬁfkalgﬁg-ﬁiﬁ_' ‘,f
- jg‘ r No. 9/SSB/A5/6 L Mempur R 7 - L
\] M. : s
o g

Directorate General of Tecurity,
Office of the Director, SSB, ..
I East Block-V, R.K. Puram, £%5QA
# . New Delhi-110066,

7 - . T
| Dated, the /8/5/,,7 { /
"0 R D E R | _nﬁtvllqu//x S

JOCAU)

rd

In exdrcise of the powers vested in him as Head

of Department, in terms of para 3 of the Cabinet Secretariat
letter No. A-27011/4/86-EA-I1 dated 18,12.87, the sanction

of the Director, SSB is horeby conveyed to the classification
of the undermentioned stations of Manipur and Nagaland Division
as category 'B' sfation for the purpose of various concessions
as shown against each station as.mentioned in Annexure I of |
the above quoted Cabinet Sectetlariat letter dated 18,12,67 for- « .

T~

"a further period of 3 years with effect from 27th May, 95 to
A : .

26th May, 98.

1, Concessions without clothing grant .
g;; Kharasom —3 Skeh& ° Manipur & Nagaland Division.
(ii) Pushing - ~do= v~ e
(%ii; Kasom Khullon - ~ ~do- ¥ ' ) oo
5 . Aiv) Sipuikawn - -do- X J e
<) Utangpokpi - ~do-/ (loes Soptnt | TN
(vi)/Beniang ¢ - ~do- v He ¥
(vii)b Thanlon - . ~do- ", b -
"(v%ii) Karong - - ~do-A3M2T .
ix) Tamei - ~do-
(x; Jiribam - dom
(xi.) Khoupum - - C —do~yT
2. Varinus concession with clothing grant-
s é‘(lg Shangshak - 5 Mﬁ;{nipur & Nagaland Division
{ii) Poi - ~{lo='v -
(£ii) Phun”ﬁm, : - : —dOAV/// ' S e
(iv) New Somtal - ~do-v" ' ’ A
(v) Tungam Khullem - ~do- " )
(vi) Maram . - =do- :
(vii) Siranakhong - ~do~ "
. AV
Qf’id 0)as
( B. ") g
: ASSISTANT DIRECTOR(EA) |
Copy to: N , g
1. . The Direclor ol Acctts. Cab. Sectt., R.K. Puram, ﬁ
)

New Delhi (4 copies).

© 2. -~ Divisional Organiser, Manipur. A proposal for .

- continuance of various concession in respect of 'Kohima’
~may please be sent to this Directorate for further
necessary action. A . . !
Divisional Organisers: J&K/HP/UP/RG/SBENE/AP/NA/Shillon
DIsG: TC Sarahan/Haflong/Salonibari/CA Gwaldam. &

Commandant: CSD&W Bhopal/TC Faridabad.

Accounts O{ficer, SSB Directorate.

Order file.
W e
A ganisey {2dmn) , -

' S3SB Div :
\ n.. Hgr, Imphal,

et s et

(R\ \ Y

]
.



| "1 86 ‘
Ho,9/351/A2/26( 1 )-Mninur, 7 :

DIRECTCNATE GRNERAL CF SECURTTY,
CHEICE GFOTHE DIRECTCH @ 5530,

e i

K a Ea8T NLCCH, V, i.K. PURAN,
L ur“ﬁ‘_. PR DRI 0000, 3
Y “l/ .
Ry A DAIED,  THE,y LINLY, 1998, N
¢\ qf | |
29V : . |
ORDE R .

In exercise of the povers:vested in him as

Head of Department, in terms of para-3 ol the Cabinet
Secretariat, leticr No. A=27011/4/86-EA-11 datoed, 18,12.87,
the sanction of the Disocler, 556U is hereby conveyed to the
classification.of the undermentioned stations of Manipur and
Nagaland Division as Catugory 'B' stations {or the purpose

of various concessions as shown sgainst cach station as

COMNCESSICNS WITit CLUTHING GRANT CAT. 'DY ST.TIONS,

»

)
mentioned in Annexuc~l of the above quoted Cab. Sccretariat, ’
letter datid, 18.12.87 for a further period of three years
with effect from 27,5,98 to 20,3, 2001, :- '

1. CONCESSIONS WiTHUJIT CLOIMING GUWNILCAT, 'B' STATIONS, -
. ‘ B .
- 1. Kharasom , Maniyur & Nagaland Divn, . : S
2. FPushing do- T T g puiBawn
3. Parbhung =Jo- (Previnusly Kjysom Khullen)
4, Siguikawn K [Mhdley —o- -
5. Utangpckpi ~lo - .
6. Ddeniang 1o - i ™~
7. Thanlon ety = ’ j
8. Karnng “thim _
\/9. Tamed " ~lye
10, Jiribam Bt
Ll.  Khoupum ~Jo -
2,

1. Shangshak , MLN Divn, Q _
3. Fhungyar ~lo~ _ £§ :
4, « New Sanmtal) ~do- 11
5. Thungam Khullep —do-. ’ A
6. Maram © o~ i
7. Sirarakhong —do-

3.  CONCESSIONS WITHUUT CLOTHIFG GRANT FCR KO11M. ONLY,

Station Period, ’

ohima, MM Divn. 26. 10,96 to 25,8, 2001 (fur Kehima
AN A _ ’ ' ' _ fn'\,'l'yj

A .'J..'}; Newp )
JOPH DIEUTY DO

(LAa) J

Copy tos-.

1. The Dircctor of Accouniz, Srb. dccrr-taviat, RJK. Puram,

\g/rv)y.-.v Delhi.
NP7 Divisional C‘rg niser, N Division, Jiphal.
. .J)

DOs s HP/UP/R&G/S /b /M /I P /SNGLIKI Divisions.,
CDIsG: 1T Serahan/tlatleng/Salonitari B Quealdam.
Commdt. CSDRY Phopat/1C Foridabad,

ficcounts Offic. v, 530 Die, ..

Ordar file. o
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jj . o o . aAnnexure-9me, L4

: CENTRAL ADMINISTRATIVE TRIBUNAL@GUQAHATI BERCH

S original Applicatlon No.245 of 1995,

't“ ' ’ i
7? '_ ' Date of orxdex g This the 14th Duy of June 21996,

i " Hon'ble shri GeLoSanglyino,Member (A)
} ' hﬂgh?@ée shri p. CoVerma,Member (J) | |

_l' i, sri Rishnu Prasad sadk ia

sanitary Inspectorxs,

j : _—
; " jtaviat ion rResearch oentx@,.4///////

ynoomdoomae

. sti pipak Nandi, .

radio Mmistrdi, 4 - .
'ARC, Doomdooma e

‘M _ : T ' . l* .o

By AdVOCate s/shri GeK.Bhattavharyya'

with G N nas.

.
!

b. N
‘-*Va rsuges -

1o Union of Indla _
r&preganted by cabilnet . secreétary, - _ o o
.,Depqrtment cabinet aAffairs,

. f
_ New Delhio 2 Iy
£ t .
X 2. pirectorate general of security Block o

: " v (Bast J,R.KepPuram,

’ . . New pelhi =110066s -

BavDirector, Aviation Reeearch cenﬁro,
Block»V(East)oR.K.Puram,

New Delhi.
- 4o peputy Directory A
aviat ion Research Centre.
‘poomdoamas
o o6 Respogdent.ge
o a . ) . RGN - i
By advocate shri seali, SXs CeGsS.Co . | | |
’ : . ORDER ’
GoLeSANGLY INE,MEMBER(A)
b Tho pppliantu axe employear of the &viatjon
| : regearch centre, poomdooma (ARC. for ghort )« AppliC1nt |
1 ! . contdeee ‘
@Iath Corrmissionss . | ) ' o
Manipps - o J
t _ | “' - | _ . f
. .. o . [ —— *._"{: i . ,".‘.‘-,:. "".:“',1 e hons i "‘\" ~—~:=a=:l 4
R PRI AL B bt e i T T Y o
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] No.l is a sanitary Inspector a post which is equie
! valent to neputy rield officer and is helou rield

, ﬁéfﬁdﬁdifTﬁ@hayabﬁé&ggngpgg. 2 ig a Radio Mistrie The
l fost of Mistri falls undexr the estegory of senior
1 : rield assistante This is also pelow Field officers
! -the competent authority of ARC has claszified poome
3 cooma as a category B station with effect from 22e2.94 BRE

2 annexure -IvV to this O -Aesnamely NOeas27011/
4/86-En-1E (A) Jdated 6e12,1987 conveyed the sanct ion
of ‘the presideat to the grant of addit ional conce-

.11105 COP\‘ ssiogs ment ioned in the annexure thereto to the var ious
3 f/&kga Wél categories of the staff of ARC except those on depue-
‘M.{% tat lon from the Indian pAlxr Forxcees according to the

annoxurc Ration allowance at the rato admioolible in
the BSF in peace areas 1s admissible upto the rank
of Fo0Oe and below in cagegeory B areas of aRC. The
I 4
applicant had requestegd the authorities concerned toO
& allow them the Ration aAllowance but this was declined

"by the authoritiese Hence this original application
o
under section 19 of Administrative tr ibunals act.

198 5.

Je MEs Gsshhattacharyya. je:rned counsel for the
applicants submitted that the applicants are ent itled
to thz Ration allowance with eff2ct from 7262419940
™is allowance Wae denied té them becauge of wrong

intexpretation of the order dated 6.12.1987 by which

§ the colloltance Was sanctioned. relying on
‘ Nerya .C.,Sublnitted

péyment o
- R the written gtutement Mr-ﬁfAli.Sroc

that the applic nks hhave madoe tho claim on a wrong

3 mot ion that govaram :at had equated various non-exec-
ut ive posts with dlfferont exacut. lve cadros for all”

conce sslonse the fact howaevar reinalngp t+hat the

i W
T
jf_’(’ﬁ?ﬂ%;&lﬁl ¢ ', coO nttcdeee

-— ’ L oz
—— I U B
- )

e g =
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A=11016/6/86 «poI dated

Bgquation of posts vide order NOe

8.10.1986 (Annexure-xxx) is for the purpose of House

rent allowance only. Furtharx, the concession of Ration

Allowance has been oxtended to the employeaw'of junior

executive cadre only upto the rank of’ field officexr on

the analogy of the Junior Executive staff, of R & aw and

the applicants who do not fall in this category cannot

get the benefit of pat ion allowancee MIe

submitted that this ground taken by +he respondents 1s

not tenable as in the cas® of inteflligenca pureau the

‘Rat jon allowance was allowaed to the non-executive staff

also and when the allowance was stoppod to be ponid

applicationz Woxa cubmittad hefore tho c#ntxal Adtiinde

strative Tribuﬁal and the payment Rat lon allowance was

restored. In thies connection he has referyed to the orders

"in the O.A» OF 163 of 1991 and NO.199/91 of this nenche

s .
Lt

bo we have perused the records and heard the

counsel of the parties in this Oede Lettrr NO.A-49011/8/

86=p0 o1 (B) dated 10 5 1986 éhows th

pleased to sanct ion Sz(ciqht) concesslons to the various

on - of the concessionSris

aff of ch. 

categories of st

House Rent Allowance and it. hac boen stated that House

adnisdlblc te tha Executive Cadre will

\"

rent allowance

bo admissible toO the poreo:th of other cadrecs also of

corx re spond ing levels. consequently equat lon oOf post

e order No.A-llolé/G/Bﬁonol datnd 28010 1986

8 wasg

orderad by th

c&usively for the purpose of pxymant of louse Rent

_ AIIOWance. ynéer thie ordez the applican

tp was entltled +-

Under letter“No-A.27011/4/86-

U se rent allowance.

+1987 Add J.t{iongl conc

draw H
solons were

=)o

FA-ll(A) dated 6412

‘Oath Cor m{moner’ contd e :o
Muanipur ‘ -

— e b

‘\\a..»..:.-o-..uww.., e e et 1

at the prosgident is

G .K .Bhattacharyya
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granted and one of them Was Rat ion allowance tc the various ,
‘categories of the staff of aRc. The claim of the respondents

is that since there is no equation of posts in respect of

Rat ion allewance thig sllowance cannot be granted to the '

applicants who are noneexecutive staffs ™@ are not impree-

essed by such stand of the respondentse. yatilcin the cage
of grantdng Housc Rent allowance for the purposze of granting

rat lon allowance such eguatlon of posts is aot required by .

the authorising letterss This positlon is clear from the

following 3=

E’CK“”' sle. Moo, Nature of Extent of lyraatade:rnénarks

éﬁ the concession the conce- ,
AC L@/f scion ,
2 3 4

e kR we S e MR e A e

(o) Ratlon allowance Rat ion allowance upto tho rank

of F.0. and balow at the following
rater (e

Patcv

As admissible
from time to

t ime in the
Border security
Force in peacs
3YCag o

ey Locat lon

Al e on st S S

(1) category B
stat ions .

(B) House Rent
Allowance.

f, -
Lot Cotmitiiere

Lisaipur

Houre Rent allow.
ance facilitles
admissible to

the BExecutive
cudre will be
acdmigéible to

the péraonnol

of otheyr cadre:
also'of corre-
cponding levels .

- e

"contd..

- e se e e e

serarate Ox-

ers will be
lssued about

corresponding
levels".

- e ew & = &
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, Se
o - ‘ The regpondents cannot br ing in what is not thexe ox What
1l . is not intended to be there py the letter No-A 27011/4/
1 86-a-I1 (a) dated 6.12.1987 as indic.ted above. This

letter simply clearly states that the allowance is admi-
& - . .

: ssible to the varilous categor ies of the staff of Arc by

2 Y U- placing a 1imit uptothe rank of FO and bhelow. IW OeA.

| 163/91 ane Oe.Ae 179/9 of thie Bench on the strength of the
recammendations of the same oné man committee reforrad %¢

f ' in this 0.a. Ration Alluuanc@ wag pald to thg NONeCX2 =
cutive staff of the Intelligence Bureau hut the payment

“{ﬂuﬁ Cm | was stopped in 199%l. This Ty ibunal in theo order fﬁat@d
}‘f}%ﬁ%fjw 17.12.1993 (to which one of ug was pa*ty) after diaou_
i R LD, ssion and rolyilng on the ordor dated 27. <93 of the
‘ M |
. A central Adminiqtratlve ”ribunal, chandiqarhkmanch,circuit
at Jammu in O.Ae No- 381/JK/92 had hold ihat Ration

allowance vas sdmicsible to the applicants in those two
0.ns. the facts in those two O.As and of the precedt O.h-.

insofar ars they rélate to Ration allowance and Ifouse rant

D]

allowance are almnoet iﬁ@ntiﬂnl.yThe conditions in thogre

two O.ns is in respect of Ratdorn iAllOWaﬂce xthat)thh |J@ X

soanel posted in cateqary B locaticnv will bexentltled to

4 1 . . .
. ' rRation allowance at nonquallfylnq arca rate for BgF. TOX
' hou e rent allowance it is stipulated thabt ‘Hou e pent

Allowance would be applicnble to, all otherxr cadres of the

ylicable to the oxecutive ca-

of the facts men-

i under the seome texms api
ii dres of corrasponding layelss In view

tioned above wa hold that Ratlon allowanco 18 admipsib;o

o the applicmntm in this 0. A. Tha respondents arc directed
© ko pay rat ion allowance to the applicants at the rate
'applLvable to them with e€fect fxom the que date 22294

The arrearx amount shall be noid|within 3l. 10.1996.

: The application iw allowed , No order as to costs:.

- . e
AR SRR
e e e 4 e s e e AR
p

, i
53/ - vember (A)

' sd/- Menber (J)

©ath Commlissioner,
Manipur

HEUNEPUVENPIE R it ERPTIEPVI. Y s el .
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Annexure="gh. N -
t

UBPREME COURT OF IMDIA

—

IN THE S

CRININAL/CIVIL APPELLATE JUR

248 256

1

N FOR SPRCIAL LY:AVE_TO

!
AL PEAL (cIviL) MO . 17¢

ISDICTION

)6 _or97.

PETITIC!

(pet it ion under Article 136 of the

for special Leav

daged 14th Juna., 1996 of the centr

Lﬁ,CC
' é%gﬁ eribunal, Gauhat i pench of gauhati dn

i
\/éo- 245 of 1995).

Ad""

WITH

e— oo

TORY APPLICATION NQ o2 »

INTERLOCU

(applicat ion for stay after,notica).

ynion of gndia & OIrse

-\’e Y 8\13-

sri nishnu prasad vqlkia and 0Oxse

(FOR TFULL CAUSE TITLE

ATTACHED HEREWITH).

CORAM 3
HON® NLE MEF . JUSTICE

HOM' BLE MR JUSTICE

HON® BLE TR« JUSTICE

e to appeal fyom the Judc

constitution of India

gement and order

al Administrative
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ror the petitioners g Mr. V.V. Vaje, senior advocate

|
1

|
|
!
|

. (M/s+ Ranji Thomes znd P. Parmegwaran,

Advocates with him).

For the Respondent Noge. 1 to 87.

89~1412, 144=170 $ Mre P.Ko Misra, advocate

For Respondont Nosa 88 and 143 ;3 Mr. Cc.s. Srinivasa Rao,
Advocato.
THE PETITIOM FOR S5PECIAL LBEAV™ TO AFPEAL AND THE
APPLICATION FOR STAY above- mentioned being called on
for bearing before tﬁis court on the 16th day of March,
1998 uPON hearing counsael for tho appoaring nortios h;¥oin
THI S COURT DOTH ORD¥R that petition for spacial leave to
Appeal above-mentioned be and 1is horeby Adlaniseed and
conscquently this court's order dated 21 st Januar&, 1997
made in interlocutpry application No. 2 above-ment ioned
grant ing ex-parte stay be and is hereby yacated:

AMD THIS COURT DOTH FURTHUR ORDER that this

order be punctually observed and carried into execution
Us -1y obsell

by all concerned.

WITHESS the Hon'ble shri madan Mohan punchhi,
chief Justice of India at the supremo court, New pelhi,

dated this, the 16th day of March, 1998,

s/ -

(R e LAKHANPAL)

DEPUYTY PRCISTRAR -
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CENTRAL ADNYHISTRATIVE TRIBUNAL, GUWAHATI BENCH,

Original Applicatian Ho, 103 of -

E-

Date of Ordar : This the Sth dsy of Sept, 1939,
q
The Hon'ble Hr, Gy sanglyine, Admintistrative Wember.

%hrt N, Venugcpal and 69 others, -
"All the applicants ero serving in
the s.5.L,, Itebager in Arunachal

Pradeah, Y _Appucanta.
By Mvocate ahrt G,H, ms.
. - V6rsug = )
‘ Te unten af Indie,
JRUE 00%, ‘reprosentod by the Cabinet secretary,

‘Degartment of Cabinet Affairs,
- Blkaner House, Bnhoatmn Ruad,
New Delhi sng &4 othara.
eas ReEspindents,

Dy Advoca sbri B.s, Bosupatory, Addl, C,8, 3.0,

u e

4

GRDER

Res

C.b, awm.nm, At m«mm .

All these T appl!.canta m this Original Application
are c@ployees in the jeclal Eervlce Burgnu (532_3 for short),
Itanagar, Arunachal Pradash, "l‘hey wero peraitted to pursue
thisz Original Application jolntly under fule 6(/5)(3) of
the Central Administrative Tributal (Procedure) Rules 1987,
Raticn allowance wag 3fanted to the p‘:rsonnel of the ronk

N ) 4 led-orﬂcers' und below serving in the lccations
categortsed eg '0! end *C', the applicants stated that
thoy are in the ronk of FlelA Otncora angd bhelow, - By
order dated 8. 11 1904 certaln 3tationa in Acunachal Pradesh
wvere classlﬂed es category 'BY and 'C'o Rhanagpkhoxxky
xtzznﬂnm{txthnsmmxkkuxmhxﬂxﬁktux@xmms
stuticns for the purpase of varicus’ cwwonims granted

| \ N cmtd.. 2/“
QOath Msioncr, ‘

LManipur

- amtansmm
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to the employee, In ths sald Orer, Itanagv&x wa s
categorised ag 'RY tstion and t:z:s'datagc:ri“wtlm was
reneéed for a further period of 3 yoeurs wltlh effect
from 5,11,1998, They claim that consequent to the
categorisation of Itanagar station as » 'tLl‘;statlan
the dmpl Oyecs of the 39B aerving in Itanasgag, become

eligible for getting the ratinn 21l owange ftam

S0 11.1994, However, according to them, foi%som inexpli-
cable reasons the respmdents denied the aliowance to
the &ppl&cant‘s in a mo3t fllegal and arbuﬁry mnner;
Caigsequently they submitted mpr:;-?semtntimei'fprﬂ.yingg tor
payment of the allowance ts them, But tm{@ wig no
respnse from the respondents, They submititéd thiat in

[RUE CUE toe order dated 14.6,136 in Ge te NO, 245 cé'z‘ 1995,

H- /LZL@F Order Jeted 17.7.1998 1n 2,8, No, &3 of 1998 snd order

Addvocate dated 21,4,1999 &n O, A, Yo, 278 of 1338, Th“ axgcutive
cadre of the 33B Itanagar were aiso granted pefitine
ration sllowsnce, tThey szubsitted that 'theyf’ #re similerly
situanted with tha ex;loyees of the W!.aﬁim- teaearch
Centre and the executivs cudre or 338, Itanager and
have prayed that the respmionts may be directed to

2llow them ratiadm llowsncae with zffoct 3‘,‘._‘%8.“.199&.

:2. The respandents have cutested the application
end submitted written statemant, Accord!ﬁg te them the
.applléants are holding nan-asecutive mdm In the 398
Arunnchal [ivision and the rattan allowance is not
adolssible to them, The retion 21lowance 1s admissible
orly to the executive stsff of ‘he renk of Pleld Officer
"nd below pusted in cateyory 'BY or 'C' station, They
also éuﬁaifted th:t the orders of the Tribunal in the
cus@ of Aviation Research Centre cannot be extended to
contd, 3=

Oath @0mmfssian§_fj,' ,
8 anipur
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the aappucanta in this O,A, who were not applicants

in those Qriginal Applications decided by the Trib nal,
This 18 also the viaw taken ny the r‘eapmdents in thelr
office Memorandua dated 19, 2,1999, Aﬂn_exuﬁ-& to the
written atatement,

Se 1 heve heerd luoried councel of Loth|sldss, Ur,
Gelly, 38, learned counsel for 't.m»appucanté’ submitted
that according to the equation of posts and Lhe orders

of the Tridbunsl in respect o> the fviation Apssarch Centre

ralied an by the applicants, the :.xppuc-«:mta’;sre entitled to
the ration al)lowanca, Mr. 2 7, ms:%mmry, f"!l.eamea Addl,
C, 7 Se Lo fOr the respandents dld neot dmpu:é’tbe cmtention
of Mr. Mg, T have perused tho coplicaticn as well es the
judf'mm‘fa in the 3 Nriginal Apnucatims r;ai!nd on by the
laamed coungel for the applicants, p&rtlcularly. judgenent
am? at para & Of the order dnted 14,5,1996 and Judgemmt
at gara 3 of the order dsted 21,4,1599 in which detall
dlaeuéslms and reesans for alloxing ;-,.ayme'nz_t‘ of ration
z11lowance in .thwe cinen bad heen rfecax;ded., I om of the
view that the the applicantz In the &7, p}r‘as‘ently under |
emsidaration are sinilerly sltuated with the applleints in
thaose cacas ond the ludgenents in thbm e ~g8 covered the
case of *he appucants {n *he prezent 9, f&, 1 therefore,

direect the respondents to :ay ratian a.now.nc.e to the
aoplicants .ith effect from Ths date of «llowanca Seceme
wdmissible to Itamg,ar on the strength of order dated
8,111,994 and subsequent orders extending paymmt of the

allowence Er or frow the date of their actuel posting in
Itanagur, whichever is later, The paysent of the arrear

‘amount s admissible to each applicant sb.ll be w-de by

th@ respandents within 9 cays from the date of receipt
of thia order,
Application Lis dlsposed of, No order za to costs,

30/~ Member (Adm).

«Hath Commissioner,

M anipwr
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHALI BENCH M ““

ut

Original Application No.367 of 1999

Date of decision: This the 12th day of January 2000

the Hon'ble Mr G.L. Sanglyine, Administrative Member

shri Manik Sapkota and 36 others .. Applicants

. All the appllcants ate non-executive

ateff serving in the Office of the
Divisional Organiser, S5.3.B..
shillong, Meghalaya.

By Advocated Mr G. K. Bhattacharyya,
tr G.N. Dos and Meg N bevi.

- vyersus -,

1. the Union ot India, representod by the
Cabinet Secretarys
Department of Cabinet Affairs,
" New Delhi.
2. The Director General of Security.
Block~V (East) R.K. Puram,
New Delhi.
3. The Director, S.3.B..
. Block-V (East) R.K. Puram,
_New Delhi. '
4. The Divisional Organiser. $.5.B.,
shillong, HMeghalaya.

By Advocate Mr B.S. Basumatary: Addl. C.G.5.C.

.. Rewpondents

R

t
: ORDER
... SANGLYINE (ADMINTSTRATIVE MEUDER) ,

i
phe 37 applicants are pecmitted to pursue this

application jointly under Rule 4(5)(a) wunder Central

Adminisirative Yribunal (Procedure) Rules, 1987.

2. All the applicants are non-exccutive personnel of

the Special corvice Burcau (SSB for stht), working under

the Divisional Organiser, ssp, Shillong. meghalaya.

lared au a category tyt grtation wigh alfcct

from 27.4.1992 for the purpose of ‘tgrant

shillong was dec
of . various

in the annexure of the Cabinel

'

concessions a8 mentionecd

ath Commissioneh,

Manipur
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“oeth Commissioner,

Ny e

Secretariat order dated 18.12,1987, Annexure I, and it was j:

extended from tiwme tO time, the latest one being upto /X}

26.4.2001. Ration Allowance iz one of the 5llowanCﬁ"

mentioned in Annexure I of the said letter No.A.27011/4/86~
A-1I dated 18.15.1987. This Tribunal had iasﬁed order

dated 14.6.1996 in 0.A.No.245 of 1995 and odder doted
17.7.1998 in O.A.No.89 of 1996 in respect of employgoa of -

Aviation Research Centre. It was alaso decided on 8. 9.,1999

in O.A.No.103 of 1999 in the case of the employees of

ssB, Itanagar. In all these orders ration allowance was

allowed. Relying on these orders of the Tribunal the
before the authotities

applicants submitted representations

of the respondents praying for payment of ration allowance.

the respondents, however: denied the allowance to the

applicants on the ground that the orders of the Tribunal

are applicable only to the applicants in Lhose 0.h.3 and

not to the present applicants who were not parrlea to the

carliocr O.A. However: it was also 1ntJmated that the matter:

won  undor conuldorantion and  tho dociulop' will Db

copmunicated. the applicanty did not wait tor ghe result ot

such decision, if any. fThey have gubmitted thin L.A. In

this application they hdvé prayed ¢hat they be granted the

penefit' of ration allowance with effect from the dote fyom

yhich Shillong wag categorised has gt Station namely:

27.4.1992. In support of the claim they have relied on the

orders of the pribunal as mentioned above. the respondents

have contested ghe application and submitted written

statement.

3. I have heard the lcanncd counsel of both 5ides.

imilar with the cas

gopal and 69 others ~vd

This matter ig 8
namely, shri W. Venu

sSis, Itanagar:
(0.h.No.40d ol 1999) In wni"h

uplon of judia ond olbhonrd

vide brder dated $.9.1999 thio, Tribunal had dechnd lpn

reapondentd. .- v

‘ ump':r

e of the employees oi

e
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3 //T' o
respondents to pay ration allowance to those applicants
with effect from the date the allowance became applicable
to Itanagar. In the case of the employees in Itanagar, the
ration allowance was admissgible from 8.11.1994 wlen certain
stations in Arunachal Pradesh were classified as category

‘B and 'C' stations for the purpose of various allowances
»

and concessions granted to the employees. Now. iﬁ the casc
presently under consideration, the ration allowéhce became
admigsible to the employees of Shiliong with éffect Lrom
: o

27.4.1992, i.c. from the date Shillong was clésaified a8
category B! glLatlon  for Lhe purpode of Che various
concessions mentioned in the letter datéd 18.12.1987.

4. In the light of the abovc¢ fhe respondents are
dirccted to pay the applicants ration. alldwance from
27.4.1992 onwards within four months from the date of

rocalpl ol Lhia order.

5. ¢ The application in disposed of. No order L Lo
cpats.
t »

SU/MEASER (ADM)

S e e - S—y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

I

Original Application ‘No.133 of 2000

Dato of deciaion: This the 30th October 2000

Tha ﬂon'blg Mr Justice D.N. Chowdhury, Vice-Chairman

Shri Kandarpa Narayan Choudhury and ~ "~
103 others

i1l the applicants are non-executive
peragonel serving in the Special Service
Bureau, Imphal, Manipur, under the
administrative control of the Divisional
Organiser, Manipur and Nagaland Division,
Imphal. -

By Advocates. Mr G.K. Bhattacharyya,
Mr G.N. Das and Mrs N. Devi.

- versug -~

l. The Union of India, repreosented by the
Cabinet Secretary, -
Department of Cabinet. Affairas,

New Delhi.

2. The Director General of Security,
Block V{(East), New Delhi.

3. The Diraector, S.5.B.,

Block~V (East),
New Delhi.

4. The Divisional Organiser,

S.8.B., . '

Manipur and Nagaland Division, Lamphel,

Imphal, Manipur.

The Area Organiser, S.8.B..,

¢ phal, Manipur.
By\gyocate Mr A. Deb Roy, Sr. C.G.S.C.

_:¢

O R D E R (ORAL)

~CHOWDHURY.J%' (V.C.)

e
By
.

2 .
/*,‘ {

a

K
5! The; applicants, 104 in number,

.»e-.Applicantsa

-«.+.Respondents

are non-executive

. . ok
personnel ﬁérving in the Special Service Bureau (S8SB for

short) }under the administrative control of the Divisional

Organiser, SSB, Manipur and Nagaland Division, Imghal. Tne

cause of action as well as the relief sought for are same

and accordingly their grievance is considered in this single




{/f"

A

¥~”#V is later.
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_ ;cation under tne provisions of Rule ‘4(5){a) of ché
;,gdtral Administrative Tribunal (Proceddre) Rules, 1987. |
) € v
2, The  grievance relates to gaymenf of ration
allowance on and from 9. 8'1989. Acéordfné to the applicants
the allowance was denxed to them fox no 1ust1£1able reason.
Mr G.N. Das, learned'counsel for the applicants to . various
sanction orders of the Central uoveanent and almso mentioned
. a number of cases decided by this T‘r:*k':ux'm‘l
3.  Mr A. Dep Roy, lieafnec 61;'C.G.$.C. rererced to che
written .atatemegt and submltted that éne rati;n aliowence
with effect from 9.8.198% are being pald Lo Lhe exeLlLl\b

staff of the rank oI kluld_Orxxcef anc nguw, bUL tne B2.0

allowance is not extended'to'the non~execut1ve stafr. The

learned counsel submltted ‘that the quatlon is made only in:
relation to House Rent Allowan;e and not éo,‘rétibm
allowance. He . submitted . thnat the eéuation‘ of posts in
various cadre of corresponding Level of non—excvufive éadre

were fixed vide Cabinet Secretariat Order "NoL.A=L] 016/6/86-

uuu?.:y pol dated 28. lO 1986. heiequatlon 13 for the’ purpoge of

PR

Suse Rent Allowance and not for Ratlon Allowance.

_ After hear*ng the learned counsel for partlea and
f@ideting all aspects of the matter, I do not ﬁxnd that
é cage can be dnstlngulshed from, th earller deCL810ﬂS:

- nor there is any scope for denylng the ratlcn allowancé to

t

'm]‘ ' the.appllcants on that ground The ration allowance also has

now becoma admissible to the employeeé serving in the SSB ac
Imphal anq Imphal has been declared 2o catecory 'pt! gtation
wlth'kffact from 9 8.1989. The applicant: shall acéordingly

e

be ellglble for the ration allowance for tp!' Station with

effect from 9.8.1989 or from the date of joining, whichever

‘fu‘ 'rnf&“’ (,Er“(‘r
va ) y)




;f w~ncLud1ng arrears.
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 1ath Commissioner,
Manipur
i ﬂ
SR
Vi * ‘
R

ihin three months from the cdate of recexpt of this

The application is dllowed.

order

No order as to costs.

30/ VICEChA LAy

(advocate)s’
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| IN THE GERTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH : GUWAHATI

Original Application No, 174 of 200}

Applicant(s) - L.M; singh & Ors.
Re spondent(s) - U.0.I, & Ors,

| Advocate fer applicant(s) Mr. G.K. Bhattarcharyya,

| S.N, Das, B. Chaudhury,"
| Advocate for respondent(s) Mr. Deb Roy Sr. C.G.S.Cs,

' 24=08.01 Present : Mg, Justice B.N; Cheudhury,
‘ : : Vice - Chairman,
All the 18 applicants are non-executive porsonnol'

sqrving in the SSB, under t he administrativo»eontrel_ofu

| the Divisienal Organiser SsSB, Manipui and Nagaland Divi-

[ sion, Imphal, The cause of action as wellas the relief

ﬁs;ught for are same and similar nature and accerdingly, .

;their grievance is considered in this single applicatien,
The griévaaco reletes to payment of ration aliewance

ibn and from their station or stations were declared as a
+*B? and ¢* catogory stations or from the Jeinlng by the

lapplicants in these station, whichever is latter, The
dissue raised in this application is already adJudicatcd

upen in 0,A, 367/99 disposed on 12, 1.2000 and O.A. No.

1l33/2000 disposed on 30-10-2000, This 6ase is alse squarely

tfoverod by the abeve doc1$1ens.

f& The respondents are accoerdingly directed to pay the

ratien allewance to the applicants on and from the pesting
[

of t he applicants in the stations or from the date of
doclaration of those stations as 'BY and ®C! category
?tations.

The applicatien is allowed to the extent indicated
?bove. There shall,however, be no erder as to costs,

1

|

Sd/- Vice-Chairman,

l@atél Commissioner,

| Manipur
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o o - % » COURT CASE/MOSTIMMEDIATE X
. 'tV@'? " No. 35/SSB/A2/2001(12) 194-95 (,;?
g ﬂC . o 'Mlmstxy of Home Affairs,
- ‘Govt.of India, -
A 1/\\/0*/ d7 / ' Directorate General, SSB
~ : . East Block,V,R.K.Puram,
New#})elhia66,-.

Dated / 43an.03
MEMORANDUM |

N Subject:-  Implementation of Judgment delivered by ihe CAT Guwahati
Bench on OA No. 174/2001- Titled L.M.. Smgh and others V/s

UOI for the grant of Ratlon Allowance

Please find enclosed a copy of 'MHA's order No.
35/SSB/A2/2001(14)PF 111 dated 19.12.2002 on the above mentioned subject

2. . . Itisrequested to submit the bill to the’Pay and Accounts office

SSB, New Delhi through spl. messenger and arrange payment of arrears as

Admissible to each apphcant 1mmed1ately as per. the Judgement of the CAT ™
FRUE COPy  Guwahati. - -

w sz, /@»
Advocati

W

The compliance report may please be subnntted through fax for
perusal of MHA.

Encl: AA -

e
e »
| '(KAMALRAM) = =
) - ASSISTANT DIRECTOR (EA) ’
To
The DIVISIONAL ORGANISER
MANIPUR DIVISION IMPHAL.

Copy- to- : Mensana Devi Advocate, Uripok
Naoremthong Khullem leikai Imphal for information awith reference to her legal
notice dated 25.11.2002 on the above mentloned subject

9
\ \
ASSISTANT DIRECT OR(EA)

©ath Gowmfsszoner G
,‘Mmm ' X - ,_\:.'.J\.:‘

-\.-
N
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' » ~ No. 35/SSB/A2/2001(14)/P1~ mee S0 e

Governnieiit of India
Ministry ,of:_'Homc Affairs )

North Block, New Delhi

Sl Dated the, 19" Deceiber, 2002
: - . To, : o

: The Director General, - . .
HI;/K 3 v ;'/' Specxal Service Buxeau, ?;,;;‘ Lot ‘,g(-,*'::

GEF it i Blocks k-V(East), R.K. Puram sl e o 'z .'1', R
New Del hl 110066. .~ tix SRR R AT Oy
, . ,‘-“‘. ‘,,‘ ';'. . ,,-,"1, '.,,,.";..;‘:'5,'; 11,"" 3;_'/ ”,5 :~ ;
‘ Subject - Court Cases forgrant; of ration. qllowance to .the’ non executlve

mlmstenal staff in SSB ,mlplementatxon ofjudgments thereof.

a‘; ’.;: '..'|" ,l;

S, | : T o
"~ The under51gned is directed: to refer to. DG SSB UO No.
35/SSB/A2/2001(14) dated '30.5.2002 rmd 11.12. 2002 -on the subject mentioned
y.above and to conveythe sanction of the: competent authority for implementation of
. following CAT/Court orders relating to paymcnt of Ration Money Allowance to the
applicants only from the date of their posting or [rom the date the stations of their

postings have been categorised as Catcgoxy B&C- for grant of Ralxon Money
= Allowance :- : ;}‘

J&K High Court mdex dated 6.11.2001 in CWP No. 881/99 utled BrU
Mohan & Ors. Vs. UOI & Olo

De & Ors. Vs. UOI & Ors.

CAT Guwahati Bench Ordef clatcd 14. 8 2001 in OA No. 174/2001 titled
L.M. Singh & Ors. Vs. UOI & Ors.

CAT Guwahati Bench Order: dated 19.9.2001 in OA No. 224/2001 titled
K.S.L. Naidu & Ors. Vs. UOi& Ors. |

V) CAT Guwahati Bench Order datcd 29.8. 2001 in OA No. 141/2002 titled
: G.C. Dadhra & Ors. Vs. UOI & Ors.

v'i) CAT Guwahati Bench Order ‘dated 16.5. 2001 in OA No 56/2001 titled
, Chandan Chaudhary & Ors. Vs UOI & Ors '

2. The payments of Ration - Money Allowance for 1mplemcntanon of

Court/CAT orders mentioned above wn’ ‘be subject to outcome of appeal pending in
the High Court of Guwahati. B

3. This issues with the apploval uf the Ministry of Fi m'mce Dcpaxtmcnt of
- Expenditure vide their UO No. 16(2)/E, II B/2001 dated 19.12.2002 and concurrence

of the Integrated Finance Division. | of this Ministry vide their Diary No.
2006/AFA(H)/2002 dated 19.12.2002

- Yours faithfully,

PN p—

@ P.T.O.
Manipur | . 4

- CAT Guwahati Bench Order dated 16.5. 2001 in OA No. 57/‘,001 titied S. :

(M S. Kalania)
Undcr Secxelcuy to’ the Govt. of India .

. 5

L I



Copy to :-

»/I/TI;e Pay & Accounts Office, SSB Block-IX(Last), R K Puxam New Delhi:

2. The Ministry of Finance, Depar tment »of Expend1ture th their. UO No.
- 16(2)/E.I1.B/2001 dated 19.12. 2002 . SRV IRRIEEAY

3. Thé $r. PPS to HS for information of HS - - o
“i-4.+:The PPS to-JS(P) for- 1nformat10n ofJS(P) 'fr"'-'f.‘}b_",;‘n'u:.i_jk EEERSE
184 5:°AFA Home), MHA. : R R L TR I STy '

- 6. Guard File. ’ :

: oL
[ S S oo : N ) “
(PAN B TR e e e
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- . T NooOAol33/RAﬁCNT/OO' E:fly
e Government of-India e
‘?<t RS é; Ministry of Home Affa . "'~Q?
i ‘ office of the Divisional. Organiser ™
« SSe ,Manipur & Ngaland Division o :
Imphal-795001, -
Dated the .:”i"//""’/'
i ’ . ln
MEMORANDUM | 53 iilwnmm;‘
. - ?/ ey .
- Sub := Ration Allowance, S u-mr-wwﬂmw=

Shri C,2Z4irliana s,o;may please refer to
his letter No.CZ/P£-2002 Dt.5/12/02 dn:the suk ject
. cited above it 1is to state that your self~expl ana-
tory representakion has beeri examined and found- the
T ‘%liﬁi&bwﬁngﬂd%servﬁfwﬁnso

1o Prior to 30/1/2001 non-applicants to
CAT were not entitled to get Ration
o Aldowance vide SSB Dte Memo.No.9/SSB/
. A2/86(1)-Manipur/534 dated 10/2/2000

i

N Your .period of. poSting at Imphal Wwas
S . ~hot eligible for payment of Ration All-
COEL , owance on this basis, 4 Al

S 2, Ration Allowance has been paid to all
0o e B : non-executive staff sicne 30/1/2001
41 ~h4W4¢Gusv il prospectively vide SSB Dte Memo.No.30/

o SSB/A-2/99(19) ~485-508 Dt.8/2/2001,
‘}“C’) SL\ ?__\'VC'_;?}:W.L:

Besides,you were not one of the 104 appli—

(j“w* | cants of this Division who have approached in the
(»R Central Administrative Tribunel Guwahati Bench under
Uﬁ(; s, " 0.Ae No°133/2000 the payment of Ration Allowance in
S— .L=fEﬁ” . your case is not feasible at this Stage,
L R { o
‘. g\'{/;- ' He R \ « . ..
iy -
fJ | f/" ‘l/y/gbf
o 4 - Area ganiser(Admn)
- VY8hri C.2irlfana, . °
- Section Officer . '
0/0 the Directorate General
SSB, (MHA) ;East Block~V,R.K. Puram
“(/ New Delhdi~ 660
L C=(0)=
@ath Commissiorier,

Manipur



I T

Ne,9/SSB/A2/86(1 )-Manipur
DIRECTORATE GENERAL OF SECURITYZ
OFFICE OF THE DIRECTOR : SSB,
EAST BLOCK, V, RK PURAM,

NEW DELHI = 110066¢

Dated, 10th Feb.,2000,

MEM’.)BANWM

| Subject : GRANT OF RATION ALLOWANCE TO THE NON-EXECUTIVE
5" PER::ONNEL POSTED AT M&N QIVISIO .

: Please refer«to-your letter nb.V/Acctts/'
| Ration-Allowance/2000-11028 dated, 28-1.2000 on
| the above subject cited.

: 24 It is intimated that as per existing

| instructions, the non-applicants te CAT cases are

not entitled to get ration allowance on the basis of
| Judgment of CAT, Guwahati, However, we have again
taken up the matter with the Cabinet Secretariat

for granting ration allowance to non-executive

personnel posted at 'B' & 'C* stations. The matter.
is being perused vigorously with the Cabinet Secre-

tariat, would be intimated when received,

S4/-

(S 08.0 “Bora’ )
Joint Deputy Director (EA)
To

The Divisional Organiser, -
Manipur & Nagaland,Imphal,

&

¥

A\

@
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I“ THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: AT GUWAHATI
0.4 NG, 160/2003

Shri C. Ziriliana & others .......... Applicants

-Vs-

Union of India & others  .......... Kespondenis

e

( WRITTEN STATEMENTS FILED BY THE

RESPONDENT No. 1,23, and 4)

The Written statements of the above-mentioned

espondents are as follows

B . Paihak)
- Addl. Central Gevt. Standing Counse!.
Centrel Administrative Tr.bunal

Suwahati Bench ; Guwahaii

(B

That a copy of the O.A No. 160/03 (referred o as the

‘Application’) has been served on the respondents.

respondents have gone through the same and understood the

The



£

ot

contents thereof Cabinet Secretariat iride their order
49011/2000-DO-1 (VOL-I1)-99 dated 30.1.01 have authorized
grant of Rat’ian Allowance to Non Executive Personnel including
the Ministerial personnel posted at Category B anvd C Stations.
As this a]lowance; has been made ad.missibie prospectively, past
benefits can ﬁot be granted to th\e applicants as the order is
prospective and not retrospective. Hence the grant of Kation

Allowance wef 30.1.2001 ig in order.

* That the statements made in the application in Para? & 3
_ ¢
calis for no reply being a matter of record.
3 ~ That with regard to the statementz made in Para

4 (1 & 2)the respondents state that those being matter of records
they offer no comments, excepting dénial of claim of ration
allowance prior to 31.1.2001 on the grounds that the order No
A-49011/2000-DO-I{Vol.11)-99 dated 30.1.2001 of the Cabinet

Secretariaf Government of India Bikaner House envisages grant

Contd.. p/3



3
of Ration Allowance to non-executive personnel including the

ministeriai personnel i.e. category to which present applicant
belongs posted at ‘B’ & ‘C’ stations. It was made clear in thig
order that the ration aliowance will be admissible only
prospectively. Hence, 'question of payxﬁent of ration aliowance
prior to 30.1.2001 i.e.. date of issue of aforesaid order does nét

arise.

That with regards to para-4(3) the respondents humbly
submii that certain concession were granted fo the staff of 55B
etc wef 1.8.1987 vide Cabinet Secretariat Order No.
AJ7011/4/86 EA-Il dated 18.12.1987. The concession so
gf-imted were authorized only to Executive Personnel of 33B ele.
posted at Category ‘B’ :L ‘C* locations. But subsequently
. concession of ration aliowance waé also extended to mon

executive staff but wef 31.1.2001.

Contd...p/d



. 4
That with regard to para-4 (4&35) it iz submitted that

ration allowance was authorized to the EXECUTIVE STAFF of

5B vide Cabinet Secretariai Order dated 18.12.1987 and order
dated 28.10.1986 quoted by the appiicant has bearing of HRA
only to the/certain staff that too of Aviation Research Centre at
par with executive cadi‘&sa and has.xm connection with ratien

allowance which 1s issue under chailenge in the present 0.A.

“That in reply to Para 4(6 & 9) the respondents state that
under the authority of Cabinet Secretariat order No.
R.Z‘?Gllf’ii.f’Sﬁ-EA-IIl dated 18.12.1987 Heads of Department of
respective departments were empowered to deéiare different
stations as category ‘B’ & ‘C’ location keeping in view the
hardship at those stations for the purpose of grant of various
concessiuﬁs to the personnel of the Department posted af these
stations and accordingly Director 3SB being Head of the

Department declared stations mentioned in these para under

Contd.. /5
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these categories for purpose of grant of these concessions. Rest is

-

matter of record.

That with regard to para 4(10) it is submitted that the

- statement of period of posting at category ‘B’ & ‘C’ stations

mentioned in this para by the applicant do not make him eligible

for the purpose of grant of ration aliowance in terms of Cabinet

Secrefarial order dafted 30.1.2001 vide this order the © NON
ITIVE" staff Category to which applicant belongs was
authorized for grant of ration ailowance w.ef 30.1.2001

onwards and not from the retrospective period. Hence, prayer of

the appiicant for reirospective period is not admissibie,

N

e

That with regard to the averments in Para 4(11) by the

applicant, the respondents state that the applicant has not rightly

been paid ration allowance from the period he remained posted

m category ‘B & ‘C’ stafions as he belongs to NON

EXECUTIVE Cadre to whom this concession was extended only -

Contd...p#




6
w.e.f. 30.1.2001 onwards but this grant was admissible to only
EXECUTIVE CADRE before the above said date vide Cabinet
Secretariat order dated 8,12.1987,

P . i

That with regard to para 4(12 to 19) the respondent state

 that the applicant has not been paid Ration allowance as result of |

Judgements of this Hon’ble Tribunal mentioned by him in these ';
paras becanse he was not party to the original applications out of ]
which above Judgement were pronounced and'moreeﬁrer ali ﬂ
quoted jildgements are in personam and not in rem. It is aiso
established Government policy not o sxtend bez;eﬁts resultant fo
court decision to not petitionefsfnon applicants. Hence action of |
the respondents for non-grant of the ration allowance in shove

circumstances to the applicant is justified under Government

Policy in Public Interest,

That with regard to that statement made in Para 5(I) to

5(VI) the respondent states that the factual position regarding the

Contd...p/7 .
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grounds has already been stated in the reply furnished to Para-4

and the same 1s reiterated here for the sake of brevity.

That the respondents have no comments and calis for no

reply beingamatter of record in Para 6 & 7 of the O.A.

That wath to that statements made in Para 8 the
respondents states that in light of the above submissions made in

forgoing paras, the instant O.A. may kindly be dismissed,

‘ That with regards o the statements made in ~ Para9to
12 the fespondents calls for no reply bei;lg ahlattex' of record.
In the premises aforesaid, it ig therefore prayed
vthgt‘ Your Lordships would be pleased to hear the
parties, peruse the records and after hearing the

parties and perusing the record shall be pleasedto

dismiss the appiicgiti_on with cost.



I, 3hri R.D. Thongehi , af present working as Inspector General | in

the office of the Inspector General , SSB , Tezpur, being compefent

and duly alhorized to sign this verification do herby solemnly affirm
i :

and  sfafe  that  the  siafements made in parn

N4, S o T T e T are true to my

knowledge  and  belief,  those made i para
e B T T ! T being matter of records
are true fo my information de-ri?ed the-fefrom and the rest are my
humble anﬂnamﬂ before thiz Hon'ble Tribunal I have nof
supprt;ssed aﬁy material fact.

And 1 sign thiz verification on this Zo th day of January , 2004.

[

DEPONENT

- Ke \ N
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CC.l, FANOLYIRE, ADV, M&&BPR .

uys employeszs in the specml aervlcu nunuu (svs tor short),

JUAN0gAar, Arunachnl Pradeal, . They were p&mittcd to pumuo

o HRRERUEE A4 op,
.
NTRAL ADHMINISTRATIVE TRII!UNM.., UUUAHNI‘I BE‘NCH,

Original qucaum No. 10; or 3222

1
[
.
t

[AR]
t

pate of Orchr $ Thw the Bth dﬂy otvacpt. 199#.

q
Tha Hm'blo m. G.L. ‘rxmalymo. Admintstrntlve Homber. ‘

.thl N, Venugopal. aud 69 othern.

All tha mppuaanta are serving ‘tn

the Se Uelley ITinnagnr In Arunaohol
pradanh, : ees Applicznte,

'

Dy Advoecate shri C.N, Das,
- VErSUS - N

! 1e Uni,m of India,
: ’ ‘re;,rcsctn“mr.. by thu Cr&bi_nat secretary,
Nepnrtment o Cabinat hfadrn,
Plisner Houan, ‘mhdahnp v,fRoad_.

New Delhi and &4 othora, k
sas Rﬂspmdeﬂtﬁ.

A s MY T e DEDEN-T
> g e =3

maThl

P A At

By Advoce shri B.7. Booumntary, AddL. CyC 3. Ce

0 R 'n‘“'z“j

o ,' ,.-‘_n”._»

ALl those i3 npplicnnta in this Orlainnl Applicatlon

.
|
4
{
i
:
¢
:

tiils Origina) Application Jolnuy under hule l;(‘j)(a) or
1o Central Adsinistrative Tribunol (Procedurc) Rulcs 1987.
fation num.emc@ %49 smntea o mm peraonnol ot tho rank
wf Flald Cfficaors und pelow servl.ng in’ the locatl.ms
c~tagorlscd as '8¢ ond 10, “tha npplieants stated ’that

thoy are in the ronk of FielA m’rlcsrs and bolow. gny
srder Gated 8411, 199'4 cortnm atatlma Ln A-'machal Pradesh .

AT

Fo Srasy

uere clagnlfied as catagory 'B' and igip Rhma;:pnkimakx

Eii Tt

,.,:}mﬂxhbutxt.hmymunxhxxkhnmmkxmﬁxﬁknl.ﬂx&)ﬁkum‘.x

T e

'mtioms for tha purpose of ‘yarioup' cencessions gmntad

cmtd. . 2 -

e

P A

PRI, 4117, o S : . X ,ﬁ‘ )
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Z\Y
t> the emxpluyea, In th: snld urdar, [tannar wis
categorised no tAY ctation and th cetagdrksetion was
reaewed for o further perl'od of 3 yeurs wlth elfect
from 6;11.1998. They claim thut consaequent to tha
categorisation of I[tunagar :station as n 'Q" station
the exployess of the 3B aerving 1o Itanulfux, beccne

eligible for getting the ratian sllowince froam

53.11.1994, Howaver, according to them, for some Lnoxpll-'

cabla reasans the respondents denied the sllowance to

_the spplicants in a moit Lllegsl und arblitrery minnar,

Carsequently they submitted reprosentations prayling ror

puyment of the allowince ts then, fut thers was no

respmse from the responvents, They subnitted thit 1n
tr.*.:b order dated 16,6,136 In a,*, No, 245 of 1993,

-‘Jf:‘.ar Jutud 17.7,19)8 10 2, r, Mo, 29 ef 1996 snd order
duted ,_1 4,1999 tn 0,4, N0, JTE oo 1343, Tin axocutive
cadre 01 the 3SB Itunugar ware iso granted ,uetinm
ratlon nllownce. They subuitted that theyiare similarly
altum";nd with tha exployaes of “he :‘-.vl,uticniiﬂeaurch
Centre #nd the exscutiva cudre of 338, Itnbager and

mve prayed that the respmints moy be Airected to

Sllow thom ration .llowanca with zffect f7om 8. 1141930,

2, Tha renpmdanm hava curteated the 3ppllication
and submitted written statemant, According to thm thae
appllcents are holding na-aszecutive s1dre fn the 17 .
Arunichal Divisien and the ration a{llowanqe l_.’s not
admlssibla to tham, Tre retion allowance le ndmisaidble
c?:ly to the exccutive atsff cf 'te rorik of Firld Offlicer
‘nd hel Ow pust'ed in cefc.,cz'y 1ot op YO §t:ntion. They
aus fubmlj_tezj that th: order=s 0! ,Lm‘___‘.'r_l.b_\.n\fll__i{\,!lm_,.
CiaS® ua hvistion tes aurch Cantre. cennot_be extended. to

Cmtdo'o j/"’
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“the epplicanta in this 0,A, who were (e not applicants

in those Original _Applicationas dacidad by U the_trib nal.

This 1s also the viaw tuken ny the reapmdonts in thelr

office Memorandua dated 13.2.1999. Annexure-R to the

written stntement,

/

o ‘I have heard lunr.ed counzel of bdth 2Ldes, ‘1:.
Gall, .ns. loarne ed counsel for tha appd ic'mtn aubmlttod
that accnrding to the equation of postn and ihe orders

of the Tribunol in respect >f the tviation Resaarch Centre
ra;\.'led on by the‘apbli.cnnts, th;.‘"\(‘-pllcllnﬂ.ﬂ are nnt_l.tlod to
the ratlion 1llovanca, Mr. 7% Bagupntnry, learned Addl,
£y Y SoCe Lor the respandents ALl et d*apete ths contention
of Mr. Dop, T have nerused tho c-pllentien as well as the
judrezcrts in the 3 Originel Applicatims relicd o ty the
Learned counael for the applicants, p‘n‘tlcullrly. Juagenent
ara at prra 4 of the order Aated b5, 1996 and Judgnmant
at para 3 of the order dited 21,4, 1799 1n wdlch datall
diaqunsims end rensons for allowing ;.uymm of ratiom
Pll.owancc in ‘tho.se corme hnd heen recorded, |[I_om of the
iew, that the the Oppllcl*n'rn In the T.la pre nently under
emaldarntion ayn rinilrrly situated with the Tuppliernts 1o

those cagas ond *he Audpenents in thosg 3..15 .::)_vn_;_.v_q*tho

ciage M “he &ppll(’:l‘ﬂt‘s {n *he preaen* O, A, L therafore,

direct the respondents to -2y ratian sllowshce to the

applicknts ith effect from thoe dute of ullOwahcé bYecame
.Gmiasiblae to TtansmgAar o tha» s\:reﬂgth of ordar dated
8,111,994 and subsequent order s ext,endan paymcnt of the }

nllowRnce hn or from the date of their actual posting &n
Itanager, whichaver is \ster, The puysant of the arrear

Nt ———"

amoumt s admlasible to each applicant si.ll b2 n-de by

“he recp ®denis within 9 oy~ trom the ante 2 recelpt
/'_

of this ourders.
Application ia diuponed of, No order ¢a tn coata,

5¢/ = Member (Acm).
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